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xevil,
. Xeviil.

XCIX. .

¢l,—cviil,
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» A,
ABATEMENT.

in respect of houses under repairs, ...
in respect of premium &c. for In-
surance, &c., .
No — in respect of snch premium
beyond one-sixth of total profits
or incbme, .
on account of diminution how to be
allowed, .

to be allowed when persons shall

‘i< shall die before the end of the
year, '
# A DMINISTRATORS GGENERAL.
\chargeab]e with Duties, ' .o

to do all acts under this Act,

AGENTS, Factors, aud Receivers.
of non-residents to be charged, ...
to do all acts required to be done
by their principals,
may retain Duties charged on them
out of trust monies, -

AGENTS.— See Agents, Factors, and Receivers.

sy Lrustees.
AnxuviTIES,
See Interest, —, and Dividends.
—, and other Profits.
»s Salaries and Pensions.

" )"

APpreaLs fromn assessment by Puﬁchayets.

Time for appealing, e
Proceedings upon appea],
Appellant to do certain acts,
Collector, if satisfied, shall reduce

the assessment,

Collector, if dissatisfied, shall dismiss

the appeal and may charge double
assessment, _ ew
Members of Punchayet may attend

before  Collector and support -

their assessment when .appealed

from, -
Local Govetniient to™ ma

for disposing of —

cease to carry on trade &c., of

Sections.
CXXXIl

CXXXIV.

Txxxvi.

Ixxxvik

Ixxviil,

Ixxix.

Xelil,

cix,
CcX.

cxi,

cxii.

cxiil,

- APEEARANCE.
" Persons how to make— e

ASSESSMENT.

of Duties to be for the current year,

Commencement of year of— ...

- Mode of — by Collector or Com-
missioners, v

. Effect of — by Collector or Com-

missioners according to returns

furnished,
Revision of —
Penalty for frivolous or vexatious
applications for revision of—— ...
A general abstract of -—— fo be
prepared according to which le\v};
of Duties to be made,
Mode
Special Commissioner, .

of - by Collector or

Papers relating to — not to be in-
spected by others than Officers
expressly appointed, el

Mode of ~— in subsequent years
upon persons executing contracts
.of composition,

Mode of — if two or more Trustees
or Agents are liable to be charged
for the same person,

Relief from double —— how to be

" obtained,

Rules for ~ under Schedule 1, ...

Rules for — under Schedule 2, ...

Rules for — under Schedule 3, ...

Rules for — under Schedule 4, ...

by Punchayet,
by Collector if any person object
to be assessed by Punchayet, ...

Collector may require Punchayet
to re-consider and revise — ,,,

Procedure if Collector is dissatisfied
with the = made by the Pun-

“chayet, .

- Collector if satisfied, shall confirm

the -

Sections.

Ixiv.

vl

i

Tiii.
Tvl, cl. 2.

ib. cl. 3.

Ivii.

Iviii

1xiii.

Ixx.

Ixxxii.

Tuxxxiil
xcvils
xcvill.
<XCIX.
c.

ci.
civ,

cv,

cvi,




Governor-General in Council to-
prescribe rules for repayment of

double. —
under Schedule 2 by numbers or
letters,
Certificate of — in such cases to
be delivered to persons,
Certificate  to be numbered or
lettered,
Effect of certificate,

Acknowledgment of payment ac-
cording to certificate,
Duplicates of — to be delivered to
collecting officers,
Duty on such — when, how, and
where payable,

» Duplicates of —.
» Numbers or letters,
ASSESSORS.

Appointment of — in the Presj-
dency Towns and Straits Settle,
ment,

Appointment of Deputy Collectors,
as —

Appoiutment as — .of persons al-
ready employed as Deputy Col-

lectors,

see

Appointment of — by Collectors
&  Collector and . Commissioners nay

3o

exercise functions of ——
Ex-Officio ~— for interest on Govt.
Securities,
Ex-Officio—for Civil salaries, .,,
Ex-Officio—for Military pay, ...
Ex4~Qﬂicio—-for Marine pay,
Officio and Special — for

pen-

‘ Spécial—-for, other

2

CXXXVii,

CXXXVIiil.
cxlix,
cl.

cli.

clii.
cliil,
cliv,

clv.

" See Appeals from— by Punchayets,

Xvil.
XX,
xxl,
XX1V,
XXV,
Xxvi,
XXvil,
XXvill.
XXIX,

XXX.

xxxi,

XXXIlL

to prepare list of
to furnish returng

to prepare list of persons. applying
to be assessed by Special -Goms:’
‘missioner or Collector,

-

to have access to Collectorate or
Révenue records, o -
to send abstract and lists to Collec-
tor or Comnissioners,

See Exemptions.

ATTACHMENT.— See Recovery of Duties.

5 . &

Bopies, Companies, and Societies,
chargeable with Duties, Ixxxviil,
By whom all acts required  for
assessment are to be done on be-
half of — lxxxix,
Persons answerable for payment of
Duties payable by — xc,
By whom returns are to be deli-
vered on behalf of — xel,
Returns to be made on annual pro-
fits and income before a dividend

is made, e xcll,

C.

CaNaLs.— See Reproductive Public Works.
CorrLECTOR of Land Revenue. '
to be entrusted with execution of
Act and management of Duties in’
the Mofussil,
may associate others with himself

xviil,

to assist in making assessments, ... xix,.

Appointment of assessors and minis- -

* terial officers by vie
may exercise function of * asse:
Proceédings of —- to be “recorded

to issie general ot

turiy of profit§ and




CoOLLECTOR,— (" Continued. )

INDE X

Returns by persons desirous of being
assessed by — how to be made;
Form of return in such case,

to —
Mode of assessment by — or .-
Commissioners,

Effect of assessment by — or Comy

missioners according to returngs;. ;<.
furnislied,

e ¢

Surcharge by—

or Commissioners,
Notice of surcharge,

Procedure on appearance of pat
Mode of assessment by ~— orSpecial
Commissioners,

cen .

or Special Com= :

Surcharges by

missioner,
Effect of assessment byA-——-or;Sp.

cial Commissioner, c o eewds
Officers not exercising. full pg)t:wersv'

of a — incapable t}f lﬁakirigtcon;v:

tracts of Composition, lxxvi.
in making asSeésment‘s, to be guided -
by the general provisions of this
Act, ciii,
to make the assessment if any per-
son object to be assessed by
Pusichayet. civ,
may require Punchayet to reconsi-
‘der and revise assessment, ... - cv.
Procedure, if —is dissatisfied with
the assessment made by the
Punchayet, Ceee cvi.
if satisfled, shall confirm the as- -
sessment, cvil,
Effect of such confirmation of as-
sessment, cviii,
to determine claims for exemption '
from Duties, e cxviil,

to deliver duplicate assessment to

collecting officer, exliii, cliv, elvii, clviil, & clix.
to give general notice of Treasu-
“ ries aud Offices where Duties

are to be paid, S exlvin,
Where the Act shall not come into

operation before the time for

payment of any instalment shall
3

to give general notice of Treasuries
and Offices where Duties are to

1t

CorLecToR,—( Continued. ) ~ Sections.
fall due, — to adjust such times
of payment, clexxix,
ee Appeals from Assessment by Punchayets.
‘ . Exemptions,
Jurisdictign,
s Numbers or letters, ’

{ ss1oNERS for Presidency Towns and

" Straits Settlement.

o Appointment of — X,
Number of — xi.
Remuneration of unofficial — ... 1.
If person not in the service of Go-

vernment be appointed and re-

fuse to act, ) X,
Duration of appointment, re-ap-

poin‘tment, and removal of — .. i,
Quorum, Xiv.
Meetings of — XV,
may exercise functions of asses-

sors, XXV,
Proceedings of — to be recorded, XXXV,
to issue genefal notice to fill in re-

turn of profits and income, ... XXXV,
Assessors to send abstract and lists

to — li.
Mode of assessment by — T,
Lffect of assessment by — accord-

ing to returns furnished, liti,
Surcharge by — liv.
Notice of surcharge by Iv.
Procedure on appearance of party, lei,
to determine claims for exemption

from Dutiés, vee cxviil,
to deliver duplicate assessment to )

collecting officer, cxlii, cliv, clvii, clviii,&clix.

be paid, T cxlvil,
Where the Act shall not come into

operation before the time for pay-

ment of any instalment shall

fall due, = to adjust such times

of payment, clsxxix.

See Lxemptions,
w Jirisdictions,

»y Numbers or letters,




Sestions. | . % , © Sections.
| DisTreSs.~ See Jurisdiction.
"y ., Recovery of Duties.

capacitated ﬁer“sonsi’“ Disericrs.— See Divisions and ~—
CompamiEs.,  See Bodies, —, and Societies. Divipenps.— See Interest, Annuities, and —
ConPoSITION. & | Duvisions and Districts.
-may be for 3, 4, or 5 years, ... Ixvii, Constitution of — e viil.
Parties to execute contracts of— - ... Ixviii. Apportionment of district among
Terms of — Ixix. 255eSS0TS, . XXXVi,
Assessments how to be made in DurpLicaTES of assessment.
subsequent years upon  parties to be delivered to collecting of-
executing contracts of — 1xx. ficers, ... exliii, cliv, clvii, clviii, and clix.
Consequence of neglect or refusal . Form of — exliv,
to execute contract of— Ixxi. . Efect of — cxlv.
Form of contract of ~— Ixxii, See Numbers or Letters.
Effect of contract of — Ixxiii. | DuTIEs.
to cease on 30th April next after to commence from and after 31st
death or bankruptey of party July 1860, v & il
compounding, Ixxiv. charged under Schedules 1,2, 8,& 4, b,
to be void in case of fraud, Ixxv. Mode of assessment, collection, and
Officers not exercising full powers payment of — - it
of Collector incapable of making charged on fractional parts of
contracts of — Ixxvi. - Rs, 100, : iv.
CosTs. Assessments of — to be for the
N to be deposited before revision of : current year, v.
) assessment, vee vl el 3. to "be. under whose direction and
of suit recoverable besides penalty,  cexxxix. ’ management, vil,

COURTS OF VWARDS. to be paid by applicant pending

chargeable for property i their ' revision of aSsessment, oo vicel 4;

control Ixxxy £o be levied according to a general
a ’ “ee - ¢

o .. " abstract of assessments . i
~ to do all acts under this Act, ...  Ixxxvi. ’ Ivii,
CURATORS.— See Trustees, Fuardians,—,

or Commiltees of incapacitated

Persons acting in execution of Act
to be charged with — as other
persons, ’ Ixy.

) perst.ms. to be charged on Trusteesand Guar-
dians of incapacitated persons,.., Ixxvil.
) D, .' : to be charged on Agents, Factors,
- , and Receivers of non-residents, Ixxviii
" DECLARATION. See Icturns. ' to be charged on Receivers or Ma-
Depuctions, g 7 nagers of Trust property, Ixxxiv.
on account of houses under repairs, CXXXIl, ) to be charged on Court of Wards
on account of payments for insus . for property in its control, ... Ixxxv,
rance, &e., s cxxxiil. to be charged on Administrators
OLL ‘ General, ‘ T e Ixxxvi.
poi i of — as assessors, T to be charged on Bodies, Compa~ _
tas assessors of pq}rs‘o’lls - nies, and Societies, B Ixxxviti

mployed as o X1, to be charged on married women

(subject to English law) having

separate property, o -




DuTtigs.~( Continued. )

&

INDEX.

: Sections.
Repayment of — if already - paid
an respect of premium &c. for . -
Insurance &c., ws . CXXXV

No repayment in respectfof:-‘SUch e
premium beyond one-smﬂx —of-.

total profits or income, - --CXXXVL,
to be paid by four- quarter] "

stalments, -~ . *. exlil.
Payment of — at any Treasury or

Office appointed by Governtient; - cxlvi,
On payment of — recelpt to ‘bek

given, . e cxlvii,
Collector or Commissioners to give

general notice of Treasuries %r

Offices where — are to be. paid; exlviil,

Payment of — under Scliedule 2
according to numbers or letters,

to be paid in to the G—overnment
Treasuries, to an account headed

EarLOoYMENT.

Income Tax Account, .. -,., CcXC,
A separate account to be kept af
the Treasury of the 1 per cent— cxcl,
A separate account to be kept of
the 1 per cent—paid in Presiden-
cy Towns and Straits Settlement, cxcii,
Special appropriation of the '1 per
centy— e exciii,
Appropriation of residue of the 1
per cent.— & cxeiv,
See Recovery of —
E.
Profits from — charged with Duties
(Schedule 2,) . L
Rules for assessing Duties, xeviil,

Mode of payment of Duties accord-

ing to numbers or letters, ... cxlix toclix,

EXEMPTION.

of persons whose income is less
than 200 Rupees yearly, cxvi,
from the 1 per cent Duty and from
excess above 2 per cent, of per-
sons whose income 1is less than
'500, Rupees yeatly, cxviis
Claims to — to be determined by

Collector or Comlms.sxo'lexv, v CXVIli.

o deliver to the

Persons c‘mm""

cxlix. to clix.

ExempTioN—( Continued. )
Assessor a notice of claim and
“declaration of sources of income,
Assessor to transmit
Collector or Co'mmissioners,
Certificate of exemption,
Certificate for re-payment of Duties
paid by p:zrsons exempted, ...
Claims to—in case of incomes of
offices, pensions, and salaries to

be made to Ex-Officio or Spetial

the same to

Assessor,
Persons out of British India may
claim by affidavit,

Claims may be made by agents or -

trustees on account of others, ...
of all Government property,
of Officers and Soldiers of any
Military or Police Force whose
pay and allowances are less than
those of a Captain of Infantry,...
of Naval and Marine Officers below

the rank of Lieutenant,
of Public officers in respect of travel-
ling and other allowances,
of Ryots &c. paying less than 600
Rupees yearly,
of persons occupying houses at rack
rent,
of houses under repairs,

of property used for charitable pur-
poses or public religious purposes,
of payments for insurancg, &c., ...

P

F.

FACTORS.— —, and Recetvers.

Fees.— See Lecovery of Duties.

See Agents,

Fings— See Jurisdiction.
Forus.
Governor-General empoweted to
issug — for returns, &e., ...
FORFEITURES.— See Jurisdiction.

G.

GUALDIANS, — See Trustees, —, Curators,
or Commiticesof incapacitated

persons,

Sections.

CcXixX.

CXX.

cxxi.

cxxil.

cxxiil,

CCXXIV.

CXXV.—

CXXVI,

cXXvil,

cxxviil,

cxxlx,

CXXX,

CXXXIL

Cxxxil.

CXXXIIL

CXXXIV.

cexlvi,




4. _
Hovses. - R

Charged with Duties in -respect.of

INFANTS.— See Trustees, Guardians, Cu-
rators, or Commitlees of inca-

pucitated persons.
INFORMERS.
Reward to - © . COXXXVIL
INSURANCE.—See Abatement,
’ Deductions.
s Duties.

INTEREST, Annuities, and dividends pay-
able out of public Revenues,
charged with Duties(Schedule 3), i
Rules for assessing Duties, XClX.
INTEREST, Annuities, and other profits not
falling under any other Schedule, -
to be charged with Duties
(Schedule 2) i,
Rules for assessing Duties, XCvlil,
Mode of payment of Dutleés accor-
ding to numbers or letters, ... cxlixtoclix,

INTERPRETATION of Terms, cexlviil,
J.
J URISDICTION.
Defining limits of districts &c. ... 1X.

Charge for perjury where to be

preferred, ceiii,
Cognizance of offences, 5L cexviil,
District in which certain offences

shall e tried, CeXIX.
Magistrate may refer offences pun-

ishable with fine to his Assistant

for trial, cCXX.
Local Gvernment may authorize

Assisggnts to exercise such powers

without reference by Magistrates, cexxi,

Magistrate may call for any case

British “subjects committing
1 offences beyond the limits

o . ey
Cqurt, cexxnl,

property and profits.(Schedule 1) - i
Rules for assessing Duties, e xevil,”
Ii
InpEMNITY, e ' cexliv. |

JORIEDICTION, — ( Continued.)
«certain offences committed within -
she limiits of Supreme Court; .y
Conviction - to be quashed on merits
Al other offerices committed within
“the " limits of Supreme Court

. Levy of forfeifures and penalties by
distress, - e
Procedure until return” is made to
= warrant of distress,
Imprisonment if distress not suffi-
clent, ’
Levy of fines from European Bri-
tish subjects, .
Award of hard labor not to be
commuted to the payment of

a fine,
Penalties not exceeding 200 Rupees
and increasgd assessments reco-
verable before Collector or Com-
missioners,
Cognizance of offences how to be
taken by Collector or Commis-

pending before an Assistant, ... cexxil,

sloners,

Adjudication to be in a summary

way, .
Penalty to be charged in addition to
Duties charg¥d, S

Levy of forfeitures or penalties, ..,
Reward to informers, (
Adjudication of Collector or Com-~

missioners final,

Costs of suit recoverable besides

penalty,

Increased Duty may be added to

assessmellt,

coe

Penalties to be paid to Income
Tax Account,

Lawps,
charged with Duties in respect of
property and profits (Schedule 1)

Rules for assessing Dutles,

LETTERS.— See Numbers or —

spunishakle by such Court, - ... -

Sections.
cCXXiv,

CCXXY,

cexxvl
cexxvil,
cexXxXviil,
CcexNiX.

CCRXX,

CCXXXIL

CCXXXI.

CCXXXill,
CoXXXIV,
 CCXXXV.
CCXXXVI.
CeXXXVil.
CCXXXVIil
COXXXIN,

cexl

cexli,

xevil,




of profits received for others, and
the names of persons for whom
they are received, to be deliver-
ed by persons receiving thent, ...
of the same to be delivered by per-.

others, . T

of lodgers, inmates &c., to be deh-

" vered to assessors when required
by notice,

PAEITIS
Luxatics.—See  Trustees, Guardians,
* Curators, or Committees_of.

incapacitated persons.
M.

MaNAGERS.— See Receivers.
MirriED WOMAN (Subject to }aw of Encr
land). . s
having separate property, chargeal')l
with Dutles,
Profits of—living with her hus-
band, how chargeable,’ .
Profits of—living in India separate
from her husband, how charge-
able,
See Trustees, Guardians, Cura-
tors, or C’ommzttees of ¢ meapacz-
tated persons.
MiNISTERIAL and other Officers.
Appointment of —in Presidency
Towns and Straits Settlement,...
Appointment of — by Collectors,

N.
NoricE.

Issue by Collector and Commis-
sioners of general — to fill in
returns of profits and income, ...

Special — to be served by asses-
SOTS,

to deliver list of lodgers, inmates,

&c., vee
of surcharge,
of compobltxon.

sons so acting, vcou‘]oimlyb with

mm}m

-Sections,

xl.

xcly.

Xcv,

xevl.

xvil,

XXV,

XXXV,

XXXVl |

xJi.
1v.

Ixvil.

{o Collector or Commissioners if t\\o .

or micre trustees

or “ngents-are”

| N:ﬁ_;s;

Nogigps=( Continued. )
fiable to be charged for the same

person, e
of #laim to -exemption from: Duties;

eral =— by Collector-or Commnis-
toners of Treasuriés-and Offices
‘where Duties are to be paid, ..

duties und ;:,.Sclxédu:l_e;,‘zf»mcqrd- _

vered to persons,
Certificate to be numbered or
.. lettered, ' .
Effect of certificate, .

- Acknowledgment of payment ac-
cording to- certificate, e

» "D\iplicates to be delivered to col-

lecting officers, -
Duty when, where, and how pay-
able,

On delivery of acknowledgment to
Collector or Commissioners, a re-
ceipt to be granted. Effect of re=
ceipt, s

On default, Duty may be levied in
the ordinary way,

When parties are not assessed by—
Collector or

duplicate to collecting

Commissioners to
deliver

officer,

If after declaration of intention to

pay under — default is made,
Commissioners to
to collecting

Collector or

deliver duplicate

officer, . .
O.

OATH.
of secrecy to be taken by @ificers,

by whom to be administered, ...
Orricers. Publie—

charged with Duties (Schedule 4),

Rules for assessing Duties,

Claim to exemption, in case of in-
comes of —, to-be made to x-

Officio 2nd Special Assessors, .. .

‘ lett,ers.i {Mode of payment. . .

vii
Seclions
Ixxxii.

CXiX.

“exlviil,

cxlix,
cl.

¢,

clit.
chii,
cliv,

clv,

Civle

clvii

clviil.

clix.

XXXiil.

XXXV,

exxiL



vii

OFrFICERS. .
Qath of secrecy to be taken
By whom oath to be. &
not exercising full pos

lector, incapable

tract. of compositi

. See Assessors:

,» Collector of Land Reve

» ('ommzsswners qf Presider .

Towns end Straits Settles

ment. L

- » Ministerial and other —

» Spectal  Commissioners . fe
Preszdency

. Straits Settle ent. .
OPERATION oF Act. k ;
Govemor-General in Councx] may

postpone — in any part of India,
but no illegal tax to be leviable

there,
Commencement and continuance of

Act, ves

P.
PENALTY.

for frivolous or vexatious applica<
,, fraud in compounding,’
misconduct on the part of col-
lecting officers .
persons pretending to be em-
ployed to serve notices or
collect momies, - - e
unlawful entry, -
,, forcibly or clandestinely taking
taking away distrained * pro-
perty,
, forgery,
assaulting collector or obstruct-
ing operation of Act,
intimicating with the intention
of preventing persons from
making returns, declarations,
. or payments, ‘

see

Ise deposition,

nt (nder

cexliii,

cexlix,

tions for revision of assessment, lvi, ¢l &

Ixxv. & ceviil,

CXcv,

cxevi,
cxcevil,

cxcvills

cxcix.

cc.

.

ccl.
ceii,
celv,

ccv.

vy, —( Continued. )
for false claim to abatement under
any Schedule or to exemp-

tion,

5 refusal or neglect to appear
befére Collector or Comn-
missioners, »

,, refusal or neglect to deliver list,
return, or declaration,
,y refusal or neglect to deliver
returns or to appear before
Collector or Commissioners,
when required to do so, ...

- -, violation of secrecy,
, , Y

" No person not served with particular
notice to be liable 1o — for not
delivering returns, s

for obstructing Officer in execution

of duty,

,» avoiding assessment by fraudu-
lent removal or fraudulent dis-
positien of property,

,» removing from district after asses-
ment without leaving sufficient
property to satisfy Duties,

Saving of punishment otherwise

provided by law, s

See Jurisdiction.

Pensions.  See Salaries and —.
Proression.
Profits from —— charged with Duties
(Schedule 2), -
Rules for assessing Duties,

Mode of payment of Duties accord-
ing to letters or numbers,

PRrOFITS,

' not falling under any other
Schedule, charged with
Duties (Schedule 2),

of married woman (subject to Eng-
lish law) living with her hus-
band, liow charneable,
of married woman (subject to Lng-
lish-law) living in India separ
husband,

chargeable,

ate from her how

Rules for assessing Duties on—
- Mode of payment of Duties accord-

ing to letters or numbers,

¥

f—

Sections.

cevil,

ceix.

cCXx,

cexl.

CCXl.

cexlil,

cexiv,

CCXY,

CCX¥ls

cexvil

i

Xevill,

. cxlix to clix.

XCv,

xevl
xeviil,

v exliv to clis.




PROPERTY.
Profits {rom
Duties (Schedule 2),

Rules for assessing Duties,

Mode of payment of Duties accord-

ing to letters or numbers, ... exlix to clix;

Pusric Works.— See Re-productive—
PUNCHAYET. '

Assessments may be made by—... Officer, \
Appointment of— cii. | .. Mode of distréining within zena-

If any person object to be assessed ' nahs, ' &

by Collector to make the Attachment of immoveable property,
assessment, - civ‘;’ : o Sale of immoveable I additien to

. Collector may require ~— to re-con- : moveable property of defauiter,
sider and revise assessment, ... Proclamation of sale,
Procedure if Collector is dissatisfied No sale of such property to take
with the assessment made by. place till after 15 days, .

the -—— . “Mode of conﬂuc’ting sale,
Collector, if satisfied, shall confirm - . Property to be paid for before re-
the assessment,  ° e : moval, Resale,
Effect of such confirmation of as-"~ ‘ Payment of excess of sale proceeds
sessment, o S eviil. - to defaultq,
Local Governments to make rule‘S"—" If no distress can be found on._
for assessment by -— and for land or house chargeable to Duty
disposing of appeals from such at time of payment,
assessment, 4 CXV. Arrears to be levied in the district

See Appedls from assessment by— wheresthe party resides,

i R » Mode of levying,
ReceipT. Fees upon distraints to be accord-
to be given on payment of Duties...exlvii & clvi. ing tq a scale prescribed by lo-

RECEIVERS. ’ cal Governments,
and Managers of trust property » Instead of proceeding by distress,

" chargeable, : Ixxxiv. Collector or Commissioners may

and Managers to do all acts under issue -warrant,
this Act, Ixxxvii. Procedure in Presidency Towns as

, See Agents, Trustees, and —
RECOVERY OF DUTIES. '
Distress or attachment and sale of
moveable and immoveable pro-
perty, :
Rules for making seizure and sale
of moveable property.
Consequence of defaulter neglect-
ing to pay after notice, or absent-
ing himself,
On tender of arrear and expenses
prior to the day of sale, distress

to be withdrawu,

charged with . |

INDE X!

Seectionsiz| RuGoVERY OF DUTIRS«—( Continwed. )
Distress to be proportionate to the

artear,
Time for distress,
What places distrainer’ may force

open,

doors in presence of a Police

to claims to moveable property

distrained, oo

Procedure In Straits Settlemeut, ...

Procedure in other places,
clx. Procedure as to claims to immove-
able property,
clxi. . ..
Government claims to have priovity
over all private claims,
Ixii Goods of defaulters not to be re-
clxii.
moved under any execution of
assignment until all Duties are
haid
clsiin [

Power to distrainer to force open

—.

Sections.

clxiv.

clxv.

clxvi,

clxvil.

elxvin,

clxix.

clxx.
clxxi.

clxxii.

cl

XXt

cixxiv.

clxxv,
clxxvi,
clxxvil,
clxxviii,
clxxix.

clxxx.

clxxxi,

clxxxii.

elxxxii,

clxxxiv,

clxxxv,

elxxxvi.

(




X

Rrcovery or DuTies.—( Continued, )
Parents and guardians liable for
mfants, and represexll:atives for
persons dying, er,
Prioity of Government claims over
private claims by representatives
and assignees,
When the Act shall not come into
operation before the time for the
payment of any instalments shall
fall due, “Collector or Commis-
sioners to adjust such times of

payment,
Re-rrovuctive Public Works.

Duty of 1 per ceat, for —, ...
Special appropriation of the 1 per
cent. Duty for the execution of —,
Appropriation of the residue of the
L per cent. Duty for the execn-

tion of —,

RETURNS.

__ Form of — to accompany special
notice to be served by assessors,

and declaratious how to be made,
by persons desirous of belz%g as-
sessed by Special Commissioner
how to be made,
by persons desirous of being assess-
ed by Collector how to be made,
Form of — by persons desirous
s of being assessed by Collector
or Special Comumissioner, R
Custody aud disposal of —,
Persons acting in execution of Act
to have no voice in the consider-
tion of their own —,
and declarations on behalf of Bodies,
Companies, and Societies by
whom to be delivered,
to be made on annual profits and
lncome of Bodies, Companies,

and Societies before a dividend

ves

INDEX,

Sections.

clxxxvii. |

clxxxvill,

®

clxxxix.

i,

cxcelil,

cxelv.

xXxvill.

XXXIX.

i Sections.
RoOADS, — See Ite-productive Public Works.
RoLes.

for assessing Duties under Schedule 1, Xevil,

for assessing Dutiesundcr Schedule 2, Xcviil,
forassessing Duties under Schedule 3, XCiX.
for assessing Duties under Schedule 4, c.
Local Governments to make — for
assessment by Punchayet, and
for disposing of appeals from
such assessmetit, cry,
Governor-General in Council to pre-
scribe — for re-payment of dou-
+  Dle assessment, e exxxviil
for making seizure and sale of move-

clx1,

able property,

SALARIES. R
Govemor-tzeneral in Council may
allow or remuneration

to
Officers appointed under the Act, cexlvii,
SaLariis and PeNsioxNs.

Aunuities, — charged with Dutles

(Schedule 4),
Rules for assessing Duties,

res

e

Claims to exemption, in case of —to

xliil,

xliv,

xlv,

Ix11,

Ixvi,

xcl,

xcil,

be mide to Ex-Officio and Spe-

cial Assessors, ‘ exxili,
SaLE.— See Recovery of Duties.
SCHEDULES. .
(1.) TLands and houses charged
with Duties in respect of proper-
ty and profits,

XCVile

. (1) Rules for assessing Duties,...
(2.) Profits from property, pro-
fessious, trades, and employnents,

as well as interest, shnuities, and.
profits not falling under any other

Schedule, charged with Duties,.. i

(2.) Rules for assessing Duties, ... xeviil,
(2.) Pavment of Duties according
to numbers or letters. ... exlix toclix,
(3.) Interest, amnuities, and divi-
dends payable out of public Re-
venues, charged with Duties in
respect of prolits, N
(3.), Rules for assessing Duties, ..,




&

;.LND‘EX.

SCHEDULES. —( Continuved.) Sections. & Sections.
* i T,
(4.) Public offices and pensions
charged with Duties, i | Trabr. )
{4.) Rules for assessing Duties, ... ; c Profits from — charged with Du-
Provision app'ied to any parﬁcu; ' ties (Schedule 2), 1.
Jar—wmay extend to any others, i Rulés for assessing Duties, Kevil
Societies.  See Bodies, Compahz'es,' and * Procedure in case of succession to )
exi.

SrxciaL  Commissioners for  Presideney

Towns and Straits Settlement.
Appointment of —
Returns how to be made by per-
sons desirous of being assessegd
by —
Form of return in such case,

Mode of assessment by —
Surcharges by —
Iiffect of assessment by —
Mode of transmitting papers by—to
Commissioners, '
STATEMENTS.
Trustees or Agents of incap‘aci aited"{‘
persons may be required ¢

s Ixxxi,

nish — of income and pro 5,
SURCHARGE. T
may be made by Collector or Com-

_missioners,
Notice l;y — o T,
may be made by Collector or Spe-

cial Commissioner,

“the — of a person charged,
Mode of payment of Duties accord-

ing to numbers or letters, ... exlix to elix,

. ‘TRUSTEES,
or agents of incapacitated persons

resident in India required only to

deliver a list of names and resi-

dence of principals, Ixxx,
or agents of incapacitated persons
may be required to furnish state-

-ments of income and profits, ... lxxxi.
TRusters, Guardians, Curators, or Commit-
tees of incapacitated persous may be

- charged with Duties, Ixxvil.
to do all acts required to be done

by their principals, Ixxix.

may retain Duties charged on them %5
out of trist monies, xciid,

&

W,

WoMAN.— See Married Weman.







PASSED BY THE LEGISLATIYE-COUXCII@ or INDIA,

(Received the assent of the GO’U@')”?ZO_;"“V’;GE.@))}GTQZ o;ﬁ tﬁe 24th July 1860.)

Imposes Ddtiés of 8 and 1 per Cent.

I From and afier the 31st day of July 1860, there shall be collected and
" Duty of 8 per cent., and paid for the service of the Government of India, during
Schedules 1,2, 8, and 4. the term herein limited, for and in respect of the pro-
perty and profits mentioned in the several Schedules contained in this Act, and
marked 1, 2,3, and 4 respectively, the yearly Duty of three Rupees for every
hundred Rupees of the annual value thereof, that is to say, '

Sceepure 1.

For and in respect of the property in, and profits arising from, all lands
and houses in India.

SCHEDULE 2,

For and in respect of the annual profits arising to any person residing in
ndia from any kind of property whatever, whether situate in India, or elsewhere ;
and for and in respect of the annual profits arising to amy person residing
in India from any profession, trade, or employment, whether the same shall be
carried on in India or clsewhere. v

A B And




And for and.in respect of the dnnual profits arising to any. person whatever
~ whether a subject - of :Her Majesty or not, although not resident in India, from_

any property whateyer in:India, or any profession, trade, or employment carmed
on \Vlthm India. ‘

.

And for and in respeot of all interest of money, annuities, and other annual
profits arising to any person residing in India, or accruing and payable in India

to any person, whether residing in India or not, not charged by virtue of any
other Schedule of this Act. ‘

SCHEDULE 3.

For and in respect of all profits arising from interest, annuities, or dividends.
payable in India to any person, whether residing in India or elsewhere, out
of the public Revenues of India.

ScHEDULE 4.

For and in respect of every public office or employment of profit in India,
and every office or employment of profit in or under any Compuny in India,
and upon every annuity, salary, or pension, payable to any person residing
in India, or paid in India to or on account of any person whatever By the
(xovernment of Indla, exoept annuities charged 0 tlhe Duty under Schedule 3.

* Oollection and payment - IL Thé -Duties eharged ‘under this Act shall be

of Duties. -assessed, collected, and paid under the Rules hereinafter
provided.

III.  From and after the day aforesaid, there shall also be collected and

Duty of 1 per cent. for paid, under the Rules contained in this Act, for the purpo:e{

reproductive public works. 1, ereingfrer mentioned and described as roads, canals, or

other reproductive public works, for and in respect of the property and 'proﬁts

mentioned in the said several four Schedules respectively, the further yearly Duty
of one Rupee for every hundred Rupees of the annual value thereof.

IV. TUpon every fractional part of one hundred Rupees of the annual value
¢ on fraotiona) parts 0T amognt of the property and plioﬁts aforcsaid, - the like
. proportion of Duty at the respective rates aforesaid shall

but no Duty shall be charged-of a less denomination than one anna.

: A  The




ACT No. XXXI

-OF 1:860:
V. The sald Duties shall be charoved and levied by geall) assessmernts,
Acsoominents 0 be for €Xcept in the cases hereinafter provided. “Every assess-
the current year. ment made under this Act within thg year appointed for
making the same, shall be deemed to be for the current year, and shall he in
force for such year. And every assessment made after the expiration of any
year in which the same ought to have been made, shall be deemed to be for the

year when the assessment ought to have been made.

VI. Such year shall commence, for the first assessment, on the Ist day of
Such year to comience August 1860: and for every SUbSGCIuent assessment (hll‘lllg
on the st August 1860.  the continuance of this Act on the 1st day of August in the

vear of such assessment.
PART IL
Appointment of Offficers for managing and assessing the Duties.

VII. The Duties imposed by this Act shall, subject to the provisions of
Duties tobe underwhoss 1118 Act, be under the direction and management of the
direction and management.  Governor-General of Indiain Council, the several Gover-
- n0rs, Lieutenant-Governors, and Chief Commissioners, for the time being in each
Presidency, Lieutenant-Governorship, and Province. The said Governments and
Authorities respectively are hereby empowered to do all such acts and. things,
subject as aforesaid, as may be deemed necessary for the collecting, receiving, and
accounting for the said Duties throughout the respective Presidencies, Lieutenant-
Governorships, and Provinces, for which the said Duties are assessed, in the like
manner as they are authorized to do with relation to any other Duties or revenue
under their care.

VIII. The Divisions and Districts of Revenue as already constituted, or as
they shall be from time to time constituted, shall be made
use of for the purposes of this Act, except in the cases
“hereinafter specified. The Presidency Towns and the Stations of the Straits Set-
tlement shall be separate Districts for the purposes of this Act, and it shall be
1awfu1 for‘the local Government to add thereto any portions of the adjoining
Districts of Revenue In any such case each pait of amy such DlStllC‘C so added to
a Preqdency TO\ )4 Station in the Straits Settlement shall, for all the pur-
poses of this Act be held and: taken to be a rpart of such Plemdencs Town or
~ such Station.. s | '

“Phvisions and Districts.




ACT'NO. XXXII or 1860.

IX. The hmn;s of the Premdency Towns and Stations of the Straits Set-

tlement with any addition of adjoining Districts made
¢ by the local Govetrnment, shall be defined by the local
Government and notified in the Official Gazette of the Presidency or Settle-
ment. All persons subject to the provisions of this Act not resident in any of
such Divisions or Districts of Revenue aforesaid, or in any Presidency Town,
or any Station of the Straits Settlement, shall be “deemed for the purposes
of this Act to be within such Revenue jurisdiction, as the Governor-General
of India in Council, by order to be published in the Calcutta Gazette, shall
appoint.

Jurisdiction.

X. In the Presidency Towns and Stations of the
Commissioners to be ap-  Otraits Settlement, the local Government shall, from time

ointed for the Presidency : . o
owns and Straite Set. b0 time, appoint persons to be Commissioners for the

tlement. purposes of this Act.

XI. 1In the Presidency Towns the number of such Commissioners shall
. be not less than six, of whom not less than two shall be
Number of Commissioners A : . .
for the Presidency Towns persons not in the service of Government; and in the
and Straits Settlement. . .

Stations of the Straits Settlement, the number of such

Commissioners shall be not less than three, of whom one shall be a person not in

the service of Government. The local Government may grant to such Commis-

sioners in the Presidency Towns and Stationsin the Straits Settlement as may nof,

be in the service of (rovernment, such fee or remuneration as may be approved
by the Governor-General of India in Council. ‘

XII. If any person not in the service of Government, having been so

If person not in the ser-  appointed, shall decline or neglect to act, it shall be lawful
vice of Government be ap- ] . : A —

pointed and refuse ov nog. 10T the local Government to appoint any other person,

lect to act. whether in the service of Government or not, to be a

.Commissioner in licu of the person so declining or neglecting.

XIII. The Commissioners appointed under the last three preceding Sections
Dt R shall hold the appointment for one year only, but il
uration of appoint- . . ; J
ment, re-appointment, and  shall be in the discretion of thelocal Government, after the
removal of Commissioners s ) . : ) -
appointed under the pre- ©Xpiration of that period, to re-appoint any of them. It
codi :
eding Beolivus. shall also be lawful for the local Government, at any

» 10 remove any of such Commissioners.

XIV. Any two of tlie Commissioners, one of them
‘being an Officer of Government, shall form a quorum.
: XV, The




ACT No; XXXII or 1860.

XV. The senior Officer of Government in the Commission shall be Presi-
Meetings of Commis- Gent of the Commission. At every Meeting of the Corm-
sioners, missioners at-which such Officer shall not be present, the
Senior Oflicer of Government present shall preside. If a difference of opiniou'
shall arise, and the opinions shall b% equally divided, the President of the Meet-
ing shall have a casting vote.
& !
XVI For every Presidency Town and Station in the Straits Settlement,
Appointment of Speciat  the local Government shall appoint an Officer in the service
Sf‘;ﬁ‘;““;;?:ﬁﬁ: f({fd 5132;; of Government on such salary as shall be approved by the
Settlement. Governor-General of India in Council, to be called the
Special Commissioner, for the purpose of making assessments in the cases referrec
to him wnder the provisions hereinafter contained.
XVIL In each of the Presidency Towns and Stations of the Straits Settle-
Appointment of Ases. €D, the local Government may appoint, on such salaries
sors &e. as may be approved by the Governor-General of India in
Council, such number of Assessors and such Ministerial and other Officers as
may be deemed necessary for carrying out the provisions of this Act. )

XVIIL. Except in the Presidency Towns and the Stations of the Straits
Fxcept in the Presidency Setilement, the Collector of Land Revenue shall be entrust-
Ii‘:la i é‘;ﬁef’fé?tzf“’?ﬁfg ed with the execution of this Act, and the managing, levy- t
Eft‘hel;;zcz‘t’l O]Iieofer[‘,f;‘i:‘l‘ﬁ ing, receiving, and accounting for the Duties imposed there- 7
managewment of Duties. by, under the control of the ordinary Revenue Authori-
ties to whom such Collector is subject in matters relating to the Land

Revenue.

XIX. The Collector may, from time to time, whenever he shall think
Collector may associate  PrOper, associate with himself two or more persons, whether
others with himself to as- : ' : ‘m ]
sist him in making assess- 1} the service of Government or not, to assist him in mak-
Toents. ing assessments under this Act or in any ploceed_mo held

under the provisions of this Act.

XX. Thelocal Government may appoint in any District one or more
 Appointment of Deputy Deputy Collectors as Assessors, on such salaries as shall
Collectors as Assessors. be approved by the Governor-General of India in Council,
for the performance of the cluties that Ill'l} be performed by Assessors under this

[XCT
x : XX1, The




ACT No. XXXII or-1860.

X XL The local Government may also. entrust any person who may be

Appointment as Asses- NOW employed or may hereafter be employed as a Deputy
s01s of persons already em-

ployed 2 Doputy Colee.  Collector in the Revenne Department, with the duties of an

tors. Assessor.

« S

XXII. The Collector may empower an?; Deputy Collector, whether employ-
Powers of Deputy Col- €L @s an Assessor or not, subordinate to such Collector, to
lectors. exercise all the powers conferred on such Collector by this
Act in respect of assessments in cases of profits or income not exceeding one
thousand Rupees a year, subject to appeal to such Collector in the event of
surcharge by such Deputy Collector.

XXIIL.  The Collector may, with the sanction of the local Government, de-
Delegationof powers and ) legate to any Covenanted Officer or to any Deputy Cf)llect01'
duties. to Deputy Collec- whether employed as an Assessor or not, subordinate to
ors such Collector, any of the powers or duties with which he
is entrusted under this Act; but in éxercising such powers and duties, such
Covenanted Officer or Deputy Collector shall be subject to the direction and
control of such Collector.

XXIV. Itshall be lawful for the local Government to authorize the Col-
Appointment of'Min/is- lector to -appoint, .on suchsalal'”iegas shall.be approved by
terial Officers by Collec-  the Governor-General of India in Council, such Assessors
oS and Ministerial and other Officers as may be necessary for
carrying out the provisions of this Act, subject to the same control and Regu-
latlons as in the other Departments of Revenue.

. - XXV. The Collector and Commissioners respec--
Collector and Commmnissi- i . . . .
oners may exercise func-  tively may at his or their discretion exercise any of the
tions of Assessors; .
functions that may be performed by Assessors.

PART III

Ez-Officio and Special Assessors for Government Securities and 7 Public Depart-
: ments.

XXVI. The Accountant General and the Sub-Treasurer of the Presiden-
Ex:Officio Assessors for 00> of Bengal, Madras, and Bombay respectively, and
e “"Vemment every Authority in charge of a Public Treaswry and
B authorized to pay the interest on any secwity of the
Govermuent
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Government of Indra, or any annuity payable out of the public revenue of India,
shall be respectively Ex-Officio Assessors for executing this Act for the purpose
of assessing and discharging the duties hereby imposed in respect of interest on
securities of the Government of India, and:of all annuities payable out of the
revenues of India to any person whatever, at the places at which the said Officers
respectively hold office ; and in respect of all other yearly sums (other than the
salaries or pensions me11t10ned in the five next succeeding Sections of this Act,)
payable by the said Government, or out of the public revenue at the Government
Treasuries at the said places respectively, and.also in respect of all other profits
chargeable with any Duty under this' Act, and arising within any office or depart-
ment under the management or control of,- or the accounts of which are rendered
to, or pass through the office of the saigij several Officers respectively.
: &

XXVIL The several Officers entrusted w1th the duty of auditing the Civl

ble out of the public revenue,

.E..x-OfHeilo Asgessors for salames a]nd al
Civil Salaries. shall be res

Act for the purpose of assessmg all such
person in the civil employm ent of the Government or «

ing in aiiy Civil De-

partment, or for the payment of which the audit of any Civil, Audifor is required’

and payable from the public revenue by or-upon the audit of such Officers
respectively. - ’

XXVIITL,  The several Officers charged with the duty of auditing any pays |

' Ex-Officio Assessors for  Salaries, or allowances payable to any Officer or person in
Military Pay. Her Majesty’s Army, or in her Majesty’s Indian Military
Forces, or in the Military employment of the Government, or serving in any
Military Department, or for the payment of which the auditof any Military
Auditor is requited and payable out of any public revenue, shall be respectively
Ex-Officio Assessors for executing this Act, for the purpose of assessing all pay,
salaries, and allowances payable to any person in the Military employment of
the Government, or serving in any Military Department, or for the payment of
which the audit of a Military Auditor General is required, and payable from the
public revenue upon the audit of such Officers respectively.

XXIX. The several Officers entrusted with the duty of auditing any

Ex-Officio “Assessors for DAY galaries, and allowances to any Officer or person in

Marine Pay. Her Majesty’s Navy, or Indian Naval Forces, or in the -
Marine Service of, or in any Marine Department and employment under the
Governent

E
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Government, shall be Ex-Officio Assessors. :for executmg this *Act, in respect of
all pay, salaries, and allowances payable 46 ‘any person in Her Majesty’s Navy
or Indian Naval Forces or in the Marine Service of the Government, or serving
in any such Marine Department and employment.

Wk

XXX. The several Collectors, Paymasters, and Officers charged with
Ex-Officio and Special the audit and payment, or payment without audit, of
Assessors for Pensions. pensions payable by the Government, shall be Ex-Officio
Assessors for executing this Act in respect of all such pensions; and if the local
Government shall think fit to appoint any other persons to act in that behalf, the
persons so appointed shall be Special Assessors for executing this Act in respect
of any of the pensions payable, or audited by such Paymasters and Officers
respectively.

XXXI. Whenever it shall appear to the local Government necessary to ap-

Government to have point any Special Assessor for the purpose of executing
power t0 appoint Special 1y matter in relation to any of the Duties mentioned in
partments. : Schedule 3 or Schedule 4 of this Act, in respect of which
no provision has been herein made for the appointment of Assessors for the pur-
pose of executing any matter in relation to the Duties mentioned in either of the
said Schedules at any place not herein mentioned, it shall be lawful for the said
local Government to appoint a Special Assessor for the special purpose of execut-
ing this Act in respect of such matter, and at such place.

XXXII. The Assessors appointed under the last six preceding Sections of

owers as Collector or

1110‘

sessors, and shall make their assessment of the said Duties subject to the Rules
contained in this Act in respect of such Duties respectively, according to the
several Schedules under which such Duties are chargeable.

XXXIII. Every Commlssmner Collector, or other Ofﬁcer employed in

ath.ofo seerecy to e making any assessment under thls Act, shall, before acting
1Cers.

XXXIV. In

Assessors to have same Uhis Act shall have authority to exercise and apply all the
onmissioners when act-  POWETS of this Act as fully and effectually as the Collector |
or Commissioners are authorized to exercise and apply the
same, so far as the same relate to the said Duties, to be assessed by the said As-

in execution of this Act, take an oath of secrecyin a form
ribed as hereinafter mentioned by the Governor-General of India in
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XXXIV. Tn the Presidency Towns and the Stations of the Straits Secttle-

Administration of - Inent, any ene of the Commissioners, an'd'in other places
Oaths. _the Collector, is hereby authorized to administer. such oath.
The oath may be administered to the Collector by any other Officer of Govern.-
ment above the rank of a Deputy Collector.

" PART IV.

Mode of Assessmend.

XXXV. A record shall be kept of all the pro-

Proceedings of Collector . o ’ .. )

and Commissioners to be ceedings held. by the Collector and Commissioners under
recorded. this Act

XXXVI. The Collector and Commissioners shall assign to each Assessor

Apportionment of Dis- such portion of the District in which. such Assessor shall be

trict among Assessors. employed, as may appear proper. and. shall ﬁx the pla(,e or
places at which the Assessor shall ordinarily hold his office.

XXXVIL The Collector, and Commissioners shall issue a general notice,

fssue by Collector and Tequiring every person, liable to the Duties imposed Dy
Commiissioners of general : 1) % - " s ONEs o1 31 :

motice to 811 in retoen of this Act, to fill m a return of his profits or income, in the

profits and income. form to he prescribed by the Governor-General of India in

Council, as hereinafter provided, and to transmit such return to the Assessor by

a date to be spedified in the notice. It shall be explained in the notice that .

persons requiring forms of returns can procure them at the Office of any of the
Assessors.  Copies of such notice shall be affixed at the Office of the Com-
missioners in the Presidency Towns and Straits Settlement at the Collector’s
Office, at every Revenue or Police Office, and at such other conspicuous places
through the Town, Stations of the Settlement, and Districts, as the Collector
or Comnussmnels, respectively, shall appoint. _ .

XXXVIIL The Assessor shall, without delay after this Act shall come
Special Notices to be L0 operation, aud afterwards, from year fo year, serve

perved Dy Assessors. a notice, in (he form to be prescribed by the Governor-

General of India in Council as hereinafter provided, on every person within
his jurisdiction, whom lie may consider to be liable to the Duties imposed by this
Act.  Such notice shall -require the person to return: his profits and income,

c ‘ and
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XXXIV. Inthe Presidency Towns and the Statlons of the Straits Settle-

Administration ¢ < Tment, any one of the Comm%ssmners, an.d.m other places
Oaths. ~the Collector, is hereby authorized to administer such oath.
The oath may be administered to the Collector by any other Officer of Govern-
ment above the rank of a Deputy Collector.

« PART IV.

- Mode of Assessmend.

XXXV. A record shall be kept of all the pro-

Proceedings of Collector . . . )

and Commissioners to be - ceedings held by the Collector and Commissioners under
recorded. this Act .

XXXVI. The Collector and Commissioners shall assign to each Assessor

Apportiomment of Dis- such portion of the District in which such Assessor shall be

trict among Assessors. employed, as may appear proper “and shall fix the place or
places at Wh1ch the Assessor shall ordinarily hold his office.

XXXVIL The Collectoy and Commissioners shall issue a general notice,
Issue by Collector and requiring every person, liable to the Duties imposed: by
- Commissioners of &emer  this Act, to fill in a retwrn of his profits or income, in the
profits and fncome. form to be prescribed by the Governor-General of India in
Council, as hereinafter provided, and to transmit such return to the Assessor by
a date to be specified in the notice. It shall be explained in the notice that
persons requiring forms of returns can procure them at the Office of any of the
Assessors.  Copies of such notice shall be affixed at the Office of the Com-
missioners in the Presidency Towns and Straits Settlement at the Collector’s
Office, at every Revenue or Police Office, and at such other conspicuous places
through the Town, Stations of the Settlement, and Districts, as the Collector
or. Commissioners, respectively, shall appoint. '

XXXVIII The Assessor shall, without delay after this Act shall come
Special Notices to De into operation, and afterwards, from year to year, serve
served by Asscssors. a notice, in the form to be prescribed by the Governor-
General of India in Council as hereinafter provided, on every person within
his jurisdiction, whom lLie may consider to be liable to the Dutiés imposed by this
Act.  Such notice shall require the person to return - his profits and income,
¢ - and
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and shall specify the date by which the returnis' to be made and the place
of the Assessor's Office at which the retusiis to be made; and shall be signed
by the Assessor. The form of the retum:;shallzbe prescribed as aforesaid and
accompany the notice. If the Person be not found, the notice shall be left at
his usual place of residence or business, orshall be affixed thereto, and there-
upon such notice shall be held to-have been served.
XXXIX. Every person who is liable to the Duties chargeable by this
Roturn and declaration  -ACt, shall transmit to or deliver at the Assessor’s Office the
how to be -made. - return duly filled in and signed by him. A declaration
in the form to be prescnbed as * Heveinafter provided, shall be added at the foot
Tet rofits or.'income stated therein are truly estimated on
sdt-ncthe several Schedules of this Act, after setting against,
profit or income, suech sums as are allowed by this
“The return may be sealed up, and the seal shall be bro-

n who-is in the. receipt of any money or value, or the
profits arising from any of the sources mentioned in this
-Act, belonging to any other person, in whatever character
L the same shall be received, for which such other person
is chargeable under thlS Act, or would be so chargeable if he were resident
in India, shall, within the period mentioned in such notice as aforesaid, pre-
pare and deliver, in the form to be prescribed as aforesaid, a list contammg a
true and correct statement of all such money, value, or profits, and the name
“and place of abode of the person to whom the same shall belong; together with
a declaration in the form to be prescribed as aforesaid whether such person is of
full age, or a married woman, subject to the provisions of the English Law regard-
~ ing coverture, living with her husband, or a married woman, subject as aforesaid,
whose husband is not accountable for the payment of the Duty hereby cnargeable,
or whether such person is or is not a resident in India, or an ‘infant, or
lunatic, -

Lists to be delivered by
persons chargeable -on ac-
count of ‘others.

XLL  TEvery person acting in such character jointly with any other person,
be delivan shall, in the manner aforesaid, deliver a list of the name
¢ delivered by

g conjoint-  and place of abode of every person so. joined with hlm at

the time, of dchvcrmn such list. - .
XIJI. " Every
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XLIL. Every person, when required so to do by a notice to be prescribed as

Lists of Lodg?rs 1n- aforesaid, shall, within the period to be mentioned in such

- ‘mates, &e. ‘hotice, prepare and deliver to the Assessor of the Districts
wherein such person shall reside, a list in writing, containing, to the best of his
belief, the proper name of every lodger or inmate resident in his dwelling-house,
and of any other persons, not being menial servants receiving less wages than
two hundred Rupees per annum, employed in his service, whether resident in such
dwelling-house or not, and the place of residence of such of them as are not
resident in such dwelling-house, and also of any such lodger or inmate who shall
have any ordinary place of residence elsewhere, at which he is liable, under this
Act, to be assessed, who shall be desirous of being so assessed at such place of
ordinary residence. Such lists shall be signed by the respective persons deliver-
ing the same, and shall be made out in the form to be prescribed as aforesaid.
No person being required to deliver a list of: lod,gersf " inmates, or other,persons

- aforesaid, shall be liable to the penalties hereinafter mentioned or either of .them,
for any omission of the name or residence of any person in his service or employ’
and not resident in his dwelling-house, if it shall appear that such person is
entitled to be exempted from the payment of all and every the Duties hereby

~ imposed.

XLIII. If in any Presidency Town or any Station of the Straits Settle-
ment any person shall desire that his return be rendered to,
Returns by persons de-
sirous of being assessed by  and his assessment fixed by, the Special Commissioner, he
Special’ Comnissioner.
may, together with the return, transmit, under cover to
the Assessor, an application to that effect, sealed and addressed to the Special
Commissioner. Such application shall, on receipt thereof, be transmitted to the
Special Commissioner.

" XLIV. Ifin any other place, any person, whose annual profits or income
- shall exceed two thousand Rupees, shall desire that his
Retums by persons de-
sirous of béing assessed by return be rendered to, and his assessment fixed by; the
Collector
Collector, he may transmit such return sealed and addressed
to the Co_llector,

TLV The returns made under the last two pregeding Sections shall be
k in the form which shall be plescned for returns as afore-
ling Sections.  gajd, The declaration 1equu‘ed by Section XX XIX shall

XLVI. The




XLVI The Ag

Procedure on Assesson
receiving returns.

#%shall compute the Duties to
; ,;gito the Rules herein con-
spectively ; but he shall not
“-The Assessor shall make an
sscribed as aforesaid, specifying
he amount of profits or income
] Juty chargeable on such Teturn

summon bdr. i

. ‘to be understated, he shall
prescribed in the last Section, the
shall * consider the person making such
hé amount of Duty chargeable thereon.

“VITL. The Assessor shall make a list of the persons, if any, who have
* List of persons omitting omitted _t'?, furnish returns, an?l shall compute, to the best
to furnish returns. ~of his ability, the amount at which such persons should be
assessed, and shall enter the Duties chargeable thereon.

XLIX. The Assessor shall also make out a list of
List of persons applying ) o
to be assessed by Spesial the persons, if any, who have sent applications to be assessed
Commissioner or Collector, . . ’
by the Special Commissioner or Collector.

L. The Assessor shall have full access to any Collectorate or Revenue
Records which he may require to inspect, in order. to enable

Assessor to have access . . : K
to Oolézctorate orRevenue him to compute the Duties on landed property of all kinds,
ecoras. . . . . .
: according to the directions hereinafter contained.

¥

LI, The Assessor shall deliver or transmit the said abstract and lists, signed
Abstrach snd Lists 1o be by himself, together VVlT}ll.the returns received by him, to
sent by Assessor to Collec- the Collector or Commissioners. If the Asséssor be em-
tor or Commissioners.
: powered to make assessments under Section XXII of this
Act he shall also deliver or transmit to the- Collector an abstract of the assess®
nts so made by him.

N4 . . . . I3 .
The Collec@o or Commissioners shall consider the said lists and re-

_ turns, and shall assess each person with the Duties properly

chargeable ; but” they shall not summon or question the

bersons chargeable at this stage of the proccedings.

LI, If




“
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LIII. If the Collector or Commissioners be satisfled with the retwrn made
Assessments made by by any person chargeable under #his Act, they shall agsess him
Collector, d‘g’gcig‘“;f;‘fﬁg in the amougt with which he is chargeable according to the
furnished. return. Such assessment shall be final, subject only to such

surcharge in case of fraud as provided in this Act.

LIV. Whenever the Collector or Commissioners shall be dissatisfied with
any return, and shall consider that any person should be
charged with Duty in excess of the sum chargeable on the
amount of the profits or income returnec by himn, the Collector or Commissioners
shall surcharge such person accordingly in such sum as they shall think fit.

Surcharges.

.

LV. "Whenever any person shall have been surcharged or shall have heen

charged on an assessment made under Section XLVIII by
the Collector or Conmnissioners, a notice shall be given to
such person, in a form to be prescribed as aforesaid, stating the amount of such

Notice of surcharge.

surcharge or charge, and intimating that, if he desire to urge any objection there-
to, he may appear, on a date specified, before the Collector or Commissioners, and.

make such representation, and tender such proof in support thercof as he may
wish. But no-person who shall have been charged on an assessment made under
Section, XLVIII, shall be heard against such charge, if he shall have been served
with a notice in the manner prescribed by this Act, unless he can satisfy the Col-
lector. or Commissiéners that his failure to make the return within the period
allowed in such notice was unavoidable.

LVL  C(Clause 1.—If, on.the day appointed, the person shall appear, he
. Procedure on appear- Shall be heard before the Collector or Commissioners sitting
ance of party. ~ with closed doors, and the Assessor shall also, if required,
attend. The Collector or Commissioners shall hear the statement ofshe person
and may inspect any books or papers which he shall voluntarily tender, or ques-

tion any witness whom he shall produce, but they shall not require the person -

chargeable to produce any books or proofs Resides those which he may choose to
tender. An oath or affirmation may be administered to any witnegs produced
by the person, but the person himself shall not be sworn unless he shall desire
it. After such hearing the Collector or Commissioners shall modify, abate, or
confirny, the surcharge or charge upon such person, or shall postpone the case for
turther hearing. After finally hearing the case, he or they shall decide the
amount in which the person ought to be charged or surcharged, and shall
assess him in such amount. Such d.ecisim} and  assessment sha

D

¢ final, subject

AR
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only to such surcharge in case of fraud and to such revision as are provided by
this Act. . o
RS
& .

Clause 2.—For the purpose of 'cbrreé%ng any mistake in law, or for
deciding any point” specially referred by the Collector,
such asséésment, if made by the Collector, may be revised,
on the application of the person assessed, by the authorities to whom the Collec-
tor in matters relating to the land Revenue is subordinate, if they think fit so
to do, under such rules as those authorities shall from time to time prescribe.

Revision of assessment,

Clause 8.—Before any revision shall be made, the applicant shall deposit
Deposit of costs before with the revising authorities such amount as they may re-
revision. ] quire to be deposited for the purpose of covering costs as
hereinafter mentioned. '

Clause 4.—Pending the revision, the applicant shall be liable to pay the
Péiding tevision appli- Dty with which he has been charged, as if no such appli-
cant liable to pay theduty.  cation had been made, subject to a refund of such amount
& 8 the Tevising authorities shall direct.

Clause 5. If the revising authorities consider the application for the revision
Penalty for frivolous oo tohave been frivolous or vexatious, they may order the
vexatious applications. - applicant to pay such amount of costs as they may think
reasonable, and such amount shall be retained out of the amount deposited on
account of costs. ' " ¢

LVIL. When the assessments for any place shall have been made, a general
A general abstract of abstract shall be prepared in the form to be prescribed as
ﬁiffgﬁgtio . %Er{g’,";%‘} aforesaid, to which the signature of the Collector or Com-
. Duties to be made. missioners shall be attached, and, in accordance with such
abstract, the Collector or other Officer in that behalf appointed shall proceed to
levy the Duties in the manner hereinafter prescribed.
& *®
LVIII. When any person shall have applied to be assessed by the Collector
co%?;‘iii‘%‘i?‘éi)eéiﬁd%o}’ﬁ or Special Commission.er under $e?t101ls XLIII anfl X11V,
‘Tnissioner  aceording 1o the Collector or  Special Commissioner shall consider such
e -furnished. application, together with the return and particulars accom-
anying it. If the Collector or Special Commissioner shall be satisfied with the
he shall assess such person according thereto.

LIX., If
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LIX. If the Collector or Special Commissioner shall not be satisfied with
the said return, he shall surcharge the person in such sum
as he shall thmk fit. In case of such surcharge, the Col-
lector or Special Commissioner shall cause sich notice %o be given to the person
in the manner prescribed in Section LY, hall proceed to make his assess-
ment and surcharge in the manner herembefo' 3 rescribed.

Surcharges.

LX. Such 'ass,essmént made by the Collector or
Effect of assessment by . o - - ) ]
Collector or Special Com-  Special Commissioner shall be final, subject only in case of
wissioner. . . TR e . " v
frand to such surc;ha,rgeas prowded in this Act.

LXI. In the Presidency Towns an he S’camons of the Stra,lts Settlement :
Presidency Towns, &o. (the Special ssioner sha,llk thereupon seal up the

Transmission of papers to  papers and ir
Comnuissicners.

LXIL The returns and otherreéords relating to the execution of this Act,
Robirns &, to be keps  Shall be kept;u’n(}er seal in the Office of the Collector, or in
under seal. the Presidency Towns and Stations of the Straits Settlement,
- in the Office of the Commissioners. The disposal of such records shall be at the
discretion of the Revenue Authorities.

LXIIL. In no case shall any paper whatsoever, relating to the assessment
" Papers relating to.as . of the Duties under this Act, be inspected by any one, save
sessment not to be inspect~ .
e by others than Officers Fich of the Officers appointed under this Act as are herein
expressly appointed, expressly authorized to inspect the same.

LXIV. Any person who may have occasion to appear before the Collec-
tor or Commissioners or Special Commissioner under the
‘provisions of this Act, shall attend in person, unless his
* personal attendance be dispensed with, on sufficient reason to be shown, in which

Person how to appear.

case a scrvant, agent, or relation may be heard on his behalf. Provided that
no Counsel, Advocale, Tleader, Attorney, or person praciising ghe law shall be
allowed to appear-or plead on behalf of any other person. '

LXV. The persons acting in the execution of this Act, shall be charged
 Pessons acting inexcon- @l assessed to all the Dutles imposed by this Act if
tion of Act to bse charged Tl , : such 1 . o
with Duties s othor per- hd.ble'thereto, .a‘nd shall deliver all 1 1etu1.ns and de-
sos. clarations, and shall do all such acts and things as shall




to the assessing of

atunder consideration,
terested-therein, either for
son’ in any character before
1no ‘voice, and shall not be present,

except upon a hearing for the purpose of being examined wivd voce by the Col-
lector or Commissioners having his assessment or schedule under consideration, but

shall withdraw during the consideration and determination thereof.

PART V.
Compositions.

LXVIL. Any person desirous of compounding for the Duties mentioned
Parties may compound 11 Schedule 2 of this Act, in the first, second, or third
for 3,4,0r 5 years. vears of this Act, shall, at any time after he shall have
delivered the return of his profits or income under the said Schedules, as
required by this Act, and before he shall have been assessed for such vears, -
deliver to the Assessor of the District a notice signed by himself of his desire
to compound for the Duties in the manner allowed by this Act; and shall state
therein whether he desires to compound for three, four, or five years.
: 2
LXVIII. When such assessment shall have been made by the Collector or
Parties to execute con- CoOlnmissioners, or a Special Commissioner, it shall be
fract of composition. lawful for such Collector or Commissioners to contract
and agree witlg, such person for a composition for the §aid Duties on the terms
hereinafter mentioned, for a period of not less than three years, and not more
han five years limited for the continuance of this Act, provided such person shall
T into and sign a contract of composition within the space of one calendar
h‘(n'ext after the making of such assessment shall have been notified to him,

Rupees of the sum assessed as aforesaid, vwhich
o addition
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addition shall be made by the Collector or Commissioners to the said assess-
ment so made for the first year of the said term.

LXX. In each subsequent year thereof the assesstfient of the said Dutics

Assessments 1{0W to be under Schedule 2, upon the person who shall have enter-
ﬁ?j,f l‘;eifoh;gqugzgcgﬁagg ed into such contract of composition, shall be made by
contracts, the Collector or Commissioners in a sum equal to the -
aggregate amount of the said first year’s assessment with the said additional rate
thereon, and it shall not be necessary for such person to deliver any further
return of profits or income described in the said Schedule 2 during the said

period of composition.

LXXI. If the person upon whom such assessment as aforesaid shall have
- been made, shall neglect or refuse to enter into and sign
~ If persons neglect or re- ? .. e . SN T
fuse to execute contract of  such contract of composition within the time herein limited
composition. - R .

' for that purpose,- the assessment so made, without the
said additional rate, shall be collected and recovered in like manner as any
other assessment under this Act. ‘

&
LXXTI. The contract of composition shall be made in the form to be pre-
Form of contract of scribed as aforesaid. Every such contract of composition

Coggf;;;‘éﬂto be in two Shall be made in two parts, which shall be severally signed
paris. by the Collector or one of the Commissioners, and by the

person compounding.  One of such parts shall be delivered to the person com-
pounding, and the other part shall remain with the Collector or Commis-
sioners. ' '

LXXIII. Every such contract shall be an authority for the Collector or
Commissioners to.make an assessment on the person com-
pounding for each year of the sald period of composition
in accordance with the terms thereof, and to cause the sum thereby assessed to be
collected and paid over in such manner and by such means as are herein author-
ized 1n relation to any other assessment made under this Act. ‘

LXXIV. TIf any person who shall have compounded as aforesaid shall die

Composition ' to. cease  OT become bankrupt or insolvent before the expiration of the

30t il t af : : ‘. . p
it A2 mntoy ot Deriod of composition, his contract of composition shall

party compounding. cease and determine on the 80th of April next after his
D E _ o _ death,

Effect of contract.




death, bankruptcy, or insolvency, save and except as to any instalment of Duty

which, before the said day, shall have become payable and shall then remain
unpaid. ) . :

LXXYV. If any person who shall propose to compound for the Duties,
In case of frand in chargeable under Schedule 2 of this Act shall wilfully
igﬁ’,lg‘);g;g‘nghgor;ggﬁ;f; make or deliver any false return or declaration of profits
incurred. or income described in such Schedule, or shall wilfully
conceal or omit to state any of such his profits or income, or any part or portion
thereof, or any other matter or thing required by this Act to be stated in such
declaration or return; or if any person shall, by any fraudulent means, procure
an asscssment to be made upon him for a less amount of the said Duties than
he shall be chargeable with, in order to compound thereon: or if any person
shall, by any fraudulent means whatever, cause or procure a contract of com-
position to be made or entered into with him for a less amount of Duties than he
ought to be charged with, the contract of composition, if any, which shall have
been made with such person, shall be void and of no effect, and such party
shall be charged and assessed as if na such contract had been made, and any
sum of money which may have been paid in pursuance of such contract shall be

forfeited.
L
- Officers not exercising LXXVI. No Officer not exercising the full powers
full powers of a Collector

incapable of making con- Of & Collector shall have authority to n1ake any contract of
tracts. composition under this Part of the Act.
PART VI

Provisions as to Trustees and Special Classes of Persons chargeable.

LXXVIL The trustee, guardian, curator, or epmmittee of any person,

rustees and Guardians being an infant, or married woman subject 6 the law of
of incapacitated personsto  England as aforesaid, or a lunatic, and having the direction,
be charged. control, or management of the property or concerns of
such infant, married woman, or lunatic, whether such infant, married woman, or
lunatic shall redide in India or not, shall, if such infant, married woman, or luna-
tic be chargeable under this Act, be charged to the said Duties in like manner
1nd 10 the same amount as would be charged to such infant if of full age, or to
arned woman if she were sole, or to such lunatic if he were capable of

9 mself '

LXXVIL Any




’ reqmred

: ;mg of full age,’ and resident in India, and being under no disability, who shall
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LXXVIIL. Any person ﬁOtgfesi&‘en:u in India, whether a subject of Her Majesty

Agents, Factors, and  OF not, beéing in the receipt, through any agent, factor, o

Recelvers  of non-resi-  Tecel ¥ income chargeable under thi
dents to be charged. C1Ver, Of any: prOﬁtS or g er tnis

Act shall be: chargeable in the name of such agent, factor,
i In ia_ of such profits or income belonging to

te the like amount as would be charged to
such Person if res1dent in Indla,, an,d in the actual receipt thereof.

Trustees, ~ Guardians, . Every such trustee, guardian, curator, or

Agents, &c, required to ¥: g q
Ay ko voquired comnnttee and every such agent, factor, or receiver, shall
to be done by their princi- be answel able for the doing of all such acts and things as

als.
! ) , are 1equu’e to be done by the person chargeable

LXXX, No trustee, e recelpt of the profits
Trusm “Agents of * OF ie person enti-

of nanes. and Tegidence

return a list ingthe manner herein required, of the name and residence of such
person, and of the amount of the income Hable to be assessed, shall be required to
do any other act for the purpose of assessing such person, unless the Collector or
Commissioners, acting in the execution of this Act in respect of the assessment
to be made on such person, shall require the evidence of such trustee, agent, or
receiver. The Collector or Commissioners shall have power to summon such
person to attend before them when his evidence is required.

LXXXI. Every person who shall act in any character as aforesaid for
Trustees or Agents of any ot}.;er person, who by 1‘eason of eny suc'h mca.pacmy 'as
%I;Gapgt%tgg p:lsorfls m_a%r aforesaid, or by reason of his not being resident in India,

regur O urnisn . . *
statements of income and cannot be personally charged by virtue of this Act, shall
profits.
: also, when required, deliver in the manner herein directed

and in the same District in which the person delivering such list ought to be

* charged on his own account, a true and correct statement, in writing, signed by

him, of the amount ®f the profits and income to be charged on him on ac-
count of such other person, estimated during the period, and according to the
rules contained in the said rvespective Schedules, together with such decla-
ration of the truth of such statement, .as required in Section XX XIX of this Act.

ILXXXII. Where




LXXXII.

Mode of Assessment i
two or more such person
are liable to be charged for
the same person, - -

ghall be lawfal for t’
acting for the placc
place they are res;
which of the said p
such other person i
and they shall be
any one of such j
same place.”

LXXXIII.
Relief from  doul: ‘
Assessments.

Collector or Conmu

Y

- LXXXIV.

Receiver or iManager
trust property chargeabl:

whereof a Duty is
be uncertain or no
the said Dut.y in

tled thereto woul

and if the title
whatever.

LXXXV.

Cowrt of Wards is to
charged for property in
control,

trol of such Court .

proprietors on whe
be or continue dis

}

¥ et

ns shall be liable to be charged
Nessame: - ereturn only shall be required, and
such"i‘eturﬁ s}ﬁ’ﬂ 16 viudle by such persons jointly, or by one
br more ofithédth ‘enbehalf of - himself or themselves; and it
smrto give nofice; iriwwriting; to the Collector or Commissioners
where  they -shall- be-called upon for such statement, in what
sctively chargeable by this Act on their own account, and in
ces they are desirous of being so charged on the bebalf of
r whom they so act in any of the characters before-mentioned,
ssessed accordingly by one assessment in such place, provided
rsons shall be liable to be charged on his own account in the

fmore than one assessment shall be made on such personss
orany of them, on the same account, relief shall be granted
for such double assessment by like applications to the
issioners, as are allowed in other cases by this Act.

“he receiver or manager appointed by any Court in India,
whether constituted by Royal Charter ®r not, or having
the direction antl control of any property in respect

harged by this Act, whether the title to such property shall

or subject to any contingency or not, shall be chargeable to
like manner and to the like extent as the persons enti-
be chargeable, if in actual possession of the said property,
thereto were certain and not subject to any contingency

he several . Courts of Wards in the Presidencies of Bengal,
. Madras, and Bombay, and in any other parts of India
s wherein such Courts are established, shall, in respect of all

property, profits, and income under the direction and con-

se behalf the said Courts shall have such “direction or control,
ualified or not, so long as the said Coufts shall have such di-

, shall be chargeable to the said Duty in the like manner and to

he proprietors of sich property, profits, and income, 1f not dls—

actual possession 1110100f would be chmgeable

LXEXXVIL ~The

and chargeable with any Duty under this Act, whether the |

B
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LXXXVI The Administrators General of Bengal, Madras, and Bombay
Administrators General $hall be chargeable under this Act in respect of all proper-
;lri;grt?re @hiﬁlg;f If)?)gsgsu ty, profits, and income in their possession or under their
sion and control. control by virtue of any letter of administration or ad col-
ligenda, or by virtue of any probate granted to them respectively as executor

of any will, or of any appointment as curator, or as official trustee.

- . £ Warda
LXXXVIIL Every such receiver or manager, every such Court ot Wards,
: \ and every such Administrator General, shall be answerable
Recel'.'ex_*g,, Managers, J o ‘ :
Courts of Wards,and Ad- for doing all such matters and things, and for delivering
ministrators General are ) . .
vequired to do all acts un-  all such returns and declarations, as are required to be
der this Act. . . : o]
o s done by virtue of this Act, in order to the charging of
the Duties imposed by this Act in:respect of the several properties, profits,
and income under thelr care respecnvely and in order to the payment of
‘the same.

gaa,te and all Com-
s or Societies of petso Whether corporate or not
orate; and the propel ‘e@f shall be chargeable
with thé same Duties, and. - shal be subject in all respects
to the provisions of this Aet, in the same manner as any person and his
property are sub;eot thereto.

LXXXVIIL Alt Bodies politic or cor

Bodies, Companies, and pa
Societies  charged with- €O
‘ Duties.

LXXXIX VVhen any such Body, Company or Society shall be registered
Secretaries, or Pfincipal < nder any Act of the Governor-General of India in Council
‘;%f:rfdor Maﬁlﬁf oLz for the time being in force, the registered Officers of such
panics, or §$‘em‘:£ > Body, Company, or.Society, and where it shall not be so re-
assessment. - gistered, the Secretary or Principal Agent or Manager in
India, shall be answerable for doing all such acts and things as shall be required
to be done by virtue of this Act, in order to the assessing such Body, Company,
or Society, or the officers or servants thereof, as hereinafter provided, to the

Duties imposed by this Act and paying the same.

. B .
XC. The Treasurer, Secretary, or Principal Agent or Manager in India
’ »

 Treasurers &c. of Badigs, Of any such Body, Company, or Society, whether the
{lompanies, and Societies, o osaid ) hall b |
answerable for payment of ~ S2IM€ be registered as aforesmaid or not, sha e also
Duties. answerable for the payment of the said Duties, payable
by such Body, Company, or Society.

¥ SCI The




XCI. The Tleasurer, Segy;" :
Treasurers & of Bodies, Of amy such Body, Cer
S e the period required
rect retwrns. . the form ,to e - aforesaid, ‘& true and cor-
i:gedon such Body,. Conlpanyf,
. this Aet, together with such
: aforesaid, as required by

or Society, compﬁted according;tog;‘ @
declaration of the truth of the  jsai
Section XXXIX of this Act.

XCIIL.  Such yeturn shall be m ,amowﬂ;of thee: somazal profits
Such return tobe made.  #0L mcﬁme «@f S !

) spany, or Society, before

on annnal profits and - any dividend shall have: been made thereof to any other

“ Co persons, Bodies, or Companies having any share, right;

or mtle n or to such profits or income; and all such other persons, Bodies,

Companies, or Socleties shall allow, out of such dividends, a propmtlon'mte
deduction in respect of the Duty so charged.

XCIM. When any trustee, guardian, curator; or committee, agent, factor, or
Trustees, Agents, and Teceiver of or for any person, shall be assessed under this
g:sceic‘ifggrggymﬁe&?éﬁ]%m Act in respect of such person; or when any receiver ap-
of trust monies. pointed by any Court, or when any Court of Wards, or any
Administrator General, shall be assessed under this Act in respect of the property,
profits, or income received by them; or when any Secretary, Agent, Manager, or
other officer of any Body, Company, or Society shall be so assessed in respect
of such Body, Company, or Society as aforesaid, it shall be lawful for
every such person, who shall be so assessed, out of the money which shall
come to his hands as such trustee, guardian curator, committee, agent, factor; or
receiver as aforesaid, or as such receiver, Court of Wards, or such Secretary,
Manager, Agent, or Administrator General, or such other officer as aforesald to
retain so much thereof from thme to time as shall be sufficient to pay such assess-
ment ; and each of the said persons enumerated in this Section is hereby fully
mdemnified against every person, Body, Company, -or Society whatsoever, for
all payments which he shall make under this Aet. .
EXCIV Any married woman subyject to the law of Enfrland in regard to
flsﬁ‘ 0;2% (itrtll?lict her coverture, acting as a sole tra,der in her.own name,: Oy
m.geg_ having or being entmled to any pxoﬁts oringome to her.sole ...
01 separate use, shall be dnlocablc to. the Duties underthis
Act,
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Act, in like manner, except as he‘r ma”f’%f 'men‘tiOned as 1f she were sole and un-
married. .

XCV. The proﬁts or mcom& ofdny: mamefd womaii subject to the law of
Profits of married wo- England. as: ‘aforésaid; living Wﬂh her: husband, shall be
1233 153111)&8?51&0113“%132*} deemed: the profits of theshsd né the same shall be
1 d ot in her name

band, how chargeable.  chaxged in the name of the husba;n ;%
or in the name of her trustee.

'XCVIx Any married woman subject to the law of England,” or acting as
Profts  of 4 committee as aforesaid, living in India g¢ fe " front her
TO of marri ' '
woman (subjest to the husband, whether such husband shall®e terapor »«‘1y‘absent
English law) living in 3
Tndia separate. from her irom her or-from India, or otherwis ‘
husband, how chargeable.  gllowance ‘or remittance from prop‘e y shall

be charged as a feme sole if entitled thereto in her own’ mght,‘ nd as the gen_t ot‘_’;’

the husband if she receive the same f1 om or through hmi; ‘or from hlS ‘propertys |

or on his credit.
PART VIL
Rules under Schedule 1

XCVIL The Duties hereby imposed and contained in Schedule 1 shall be

Assessment  of Duties 255essed and charged under the following Rules, that is
imposed under Schedule I. {4 say i—

. ScuEpuLe 1.

Rule 1. The annual profits of the proprietors or holders of lands paying
Profits of lands paying revenue direct to Governmnent not under any permanent
rovoIue ditect Lo Govern  settlement, but under any settlement liable to revision or
e orision, to.%¢  alteration, shall be estimated at one-third of the annual
Government Revenue. amount of revenue payable to the Government, The owners ’
or holdels of such lands shall be chargeable with the amount of the annual profits

so estimated.
@

Rule 2. If any owner or holder of lands included in Rule 1 shall prove to
: i 1011 ¢ tor missioners that the
Assessment upon such the satisfaction of the Collector or ('30111 exs |
land? n}ny be IQd}ICOd on getual annual Pl‘OﬁtS received by him from ;the said lands
roof that the profits rea- oy .. . : . . . L : :
ised are less than one-third — are less in value than onme- -third the annual gmount of re-
1h (:r WY
¢ Government, Revemue. oo 0 payable in respect of the S‘Ud 1ands the Collector or

Commissioners
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Commissioners shall reduce accordmcr: fhe” annual amount of Duty with which
such owner or holder is chargeable.

Rule 3. If any such owner or holder shall object, either before the Collector

Upon application to re- or the Commissioners, to be charged with the annual value
e e s ong v at the rate of one-third the annual amount of revenue pay-
exoess of Izﬁftéﬁgg;flgfe‘gt able on the said lands, he shall be bound to make all the
Revenue. returns and declarations, and be subject to the same rules
as the owners or holders of lands mentioned in the following rules; and if it shall
appear to the Collector or to the Commissioners that the annual profits arising
from the said lands are more in vaPue than one-third of the said annual amount
of the said Government revenue, the Collector or the Commissioners shall charge
such owner or holder with such increased annual value of the profits, and he shall

be charged double Duty in respect thereof.

Rule 4. All persons in the actual receipt, whether as owners or not, of any

All persons inreceipt of Yents or profits arising out of any lands or houses not
;ggfzgﬁﬁ%gfgffﬁcﬁ;gﬁg included in the said first general rule, whether paying
fﬁéetolbgocﬁiggagf:‘gﬁ?; revenue to the Government or not, shall return and deliver,
actual profits. - as aforesald, a statement of all the several estates, tenures,
sub-tenures, lands, and houses held by them, and of the nature of such estates,
fenures, and sub- tenures, and of the amount of the rents and profits whereof they
shall be in receipt as aforesaid, under any title whatever, and in whatever District
situated, and of the rents and profits, of whatsoever nature or kind, received and
receivable by them on account of every such separate estate, tenure, sub-tenure,
lands, and houses as the rent or profits payable for the preceding year, that is
to say, the revenue year immediately preceding the year of assessment, and
shall be chargeable upon the annual amount of such rents and profits. Every
return required by this Section shall be accompanied by a rentroll con-
taining the name of every person to whom such lands or houses or any
part thereof are underlet by the person making sach return, and the amoundt
of rent payable in every such case, and every such return and rent-roll shall be
filed in the Collector’s Office, and shall be conclusive evidgnce against the person
making such return in any suit for the recovery of rent as to the amount payable
by any tenant included in such rent-roll for the period to which such return
' » and shall also be conclusive evidence against him in all other actions or
) es8 1t shall be proved to the satisfaction of the Court or Officer before whom
and ventroll is offered in evidence, that any statement contained

thercin




fraudulent intention; in Whlch c
treat the same as conclusive.

Provision as to co-shar--
ers.

shall state in his snd 1etum 40 the best of hl,S knowledde and belief, the
name of every other person having a share therein, the extent of the respective
shares of such persons, and the amount.of rem:s and profits received by them for their
own use andsbenefit. Any two or more. perS@nq bemc sharers in any estate, ten-
ure, sub-tenure, lands, or houses, may rende
which they- shall spec1fy their respectiv

Técelved and recelvable during the precedlno" year shall
ing land eavennte oereit. he fully stated, but if the person receiving or entitled to
receive the “same be himself liable to pay, in respect of any land or house, any
land revenue’to Government or any rent to any superior landlord, he shall state
in his return the amount of such revenue and rent, and the name of the
person to whom the rent is payable, and shall be charged with the said Du-
ties on his rent and profits, whether received or not, after deducting the
amount of such land revenue or of the rent so payable by him to such superior
landlord.

Clause 2. Or at the option of the Collector or Commissioners he may be

Assossment without de- Clarged with the Duties on the rent and profits without

duction. making any such deduction on account of land revenue or
rent.

Clause 3. Wheneger any person shall pay the said Duties on the rent or
profits of any land or house without deduction on account
Person 20 assessed may
{ie%uct from superior land-  of any land revenue or rent payable by him in respect of-
o such house or land, he shall have a right to deduct from
any revenue or rent payable by him, as the case may be, a sum equal to the
amount of the Duty computed upon such revenue or rent.
' G s Clause 4.
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Payment deemed a pay- Clause 4, A dedyetion from revenue or rent under
rent to Government by t] .- a T . Lo
person from whom de‘(%u;? the Provisions; of: ﬁhl ACt Shan be .de-emed a payment to
ton is made. Government by the person from whom the deduction is

made of the amount so deducted.

Rule 7. | AH other persons Occupymg lands or houses, other than ryots and

ALl other pemsons OCCupiers as proyided in Sections CXXX and CXXXI
i 1
ggﬁs&g“ﬁld b:“dcshargég of this Act, and not being the owners thereof, shall return
with actual profits. and deliver, in manner aforesaid, the actual amount of profits
realised by them from the said lands or houses during the preceding year, and shall
be assessed thereon,

: Rule 8. Owners of lands or of houses occupying the same, e\cept ryots
e 4 o and occupiers - as last aforesaid, shall be chargeable in
houses oooupyliig the same resffect of the anmnual value thereof at the rack-rent at

- 'to be, charged; At 72 ck-rent . -
at which ‘the same are' which such lands or houses are worth to be let for the
year.

¢ . worth to be. let. R

]

Rule 9. Thesaid Duty shall also be assessed upon the amount received

Fines and bonuses on within the year preceding by or on account of any person

Tehgen. as a fine or bonus in cons1derat10n of any lease of, or agree-
“mient to let ‘any land or house.

Rule 10. When any mortgagee or creditor having a lien on any land or house
Mortgagees in  posses- shall be in possession of the land or house mortgaged, such
sion. mortgagee or creditor, whether in the actual occupation, or
in the receipt of the rents and profits of such land or house, shall be chargeable
as the owner of the same, according to the Rules herejn contained ; and upon any
“settlement of accounts between such mortgagee or creditor, and the mortgagor or
debtor, "the Duty chargeable under this Act, in respect of the amount of the
interest payable upon the mortgage or debt, shall be taken and allowed as
so much money received by such mortgagee or creditor on account of such
interest. ’
&

Rule 11. If the person whois the owner of any land or house at the time
Owners dying hefore the assessment is made, shall die before payment of the
i Duty chargeable under this Act, the heirs, executors, ad-
tators, or assigns, or other person who, on the death of such person, shall
utitled to the rent or profit of such land or house, shall be liable to the
payment
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» paym’enf’of all airears of the said Duty due at the time of the death of such
person, and to- all subsequent instalments for the same year, without any new
tsguddkemient, . wa e

Rule 12. When any house shall be divided into distinct portions, and such

. 1 Houses divided mto dis- “portions shall De occupied by distinct owners or their

7 tinet portioris. <~ respective tenants, such owners shall be liable for their res-
pecmve propomons of the Duties char geable under this Act.

No deduction from the assessment of any land or house
" shall be allowed in any case, unless the same shall be
authorlzed by this Act, nor unless an account in writ-
"'S1gned by the party claiming such deduction, stating
reof, shall have been delivered to the Assessor within
. such Assessor. Provided it shall
e a deduction’ tobe -made
“to which the property is

oh -deduction shall ber made contrary to this Act, or
S“rcharge for deducﬁons - without such account in writing as aforesaid, the person
made contrary to Ack. “‘making the same shall be surcharged with the amount

i oF such deditetion.

“Ruleg 15. When the rent of ‘any land shall depend wholly or in part on
Rent received in grain 1€ price of any kind of grain, or on the actual produee of
or produce. theand, the computation for -the purpose of -charging the
Duties in Schedule 1 of this Act, in respect either of the price or quantity of such
produce, shall be made, and the amount to be assessed shall be-ascertained, accord-
ing to the rules and in the manner by which such rent has been usually ascertain-
ed in the same District between landlord and tenant, and the Collector or Coms
missioners shall in such cases determine according to what rules and in what
manner it has been usual, in the said District, to ascertain the amount of such

rent between landlord and tenant.

Duty to be assessed on i ‘
lands and houses whether — and houses, whether ocenpied at the time of assessment or
occupied or not. : ot . )

Rulel?.

Rule 16. The Dﬁt,y shall be assessed on all lands

iy
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Rule 17. The said Duty . shall :not be.devied .on any house which shall be
Remission of assessment  UWOCCUpied for such. year or portion of the year as the same .
on wnoceupied houses. - - ghal] he unoccupied, hutithe assessment thereupon for such -
year, or portion of the year as aforesaid,. shall, upon appeal, be discharged or
“diminished by the Collector or Commissioners, on due proof of the time during
which such house remained unoccupied. - -

Rule 18. If any dispute shall arise fouching the annual value of any land

Power to appoint a OF DOuse, and the Collector or Commissioners shall deem

Valuer. "1t necessary, or the person chargeable shall desire, that a

valuation thereof shall be made by any competent person, it shall be lawful for
the Collector or Cominissioners to direct that a valuation be made by any such
person to be named by'the Collector or Comimissioners, the costs and charges
whereof shall abide the final determination of the Collector or Commissioners,
and to require the just valuation to be verified on the oath or solemn affirmation
of the person making the same. If the person chargeable, after having desired
‘such valuation, or any person instigated by him, shall obstruct or resist the making
of such valuation, the Collector or Commissioners shall make an assessment
according to the best of their judgment without such valuation.

Rule 19. It shall be competent to the Collector or Commissioners, in every
Costs of valuation by Cas¢ Where the valuation so made shall exceed the value
whom to be paid. put upon the said land or house by the person chargeable,
to direct that the costs and charges attending the same shall be paid by him;
but if they shall be of opinion that such costs and charges have not been incurred
through any fault of such person, they shall direct the same to be paid by
the Collector of the District, who, on the certificate of-the Collector or Commis-
sioners present at the time of the determination, shall pay the same. ‘

Rule 20.  'Whenever, by any flood, drought, or tempest, loss shall be sus-
Deduction in favor of tained on the growing crops, or on the stock on lands let
o “ggflgggﬁgi’c’gnzf“e‘}gg‘ff to tenants, or the lands, or any part theréof, shall by such
drought, or tempest. flood, drought, or tempest, be rendered incapable of
cultivation for any year, and it shall be proved to the satisfaction of the Col-
1eopor or Commissioners that the owner of the said land, or the person in receipt
© rents thereof, has, in consideration of such loss, abated or agreed to abate
the whole or any’ proportioﬁ’; of the rent reserved or payable by
for any year of such lease, it shall be lawful for ~the Collector or
' CO1nmiss;ic()!1‘1ers '
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Commissioners to abate in the assessment made in respect of the said lands for
the same year for which such rent has been abated, and to discharge therefrom
the whole or the like proportion of Duty as the said owner shall be proved to
have abated from the rent reserved and made payable to him on such lease.

Rule 21. It shall also be lawful for the Collector or Commissioners, in

A similar provision in  €VeLYy such case, to abate in the assessment made in res-

faor of occupiers. pect of the occupation of the said land for the same year,

and to discharge therefrom the like proportion of Duty as shall have been

abated or discharged from the assessment made in respect of tHe property on the
said land for the cause aforesaid. .

Rule 22 'Whenever, from any of the causes aforesaid, the like loss shall

A similar provision as be sustained on any land in the occupa,tion. of t}'le owner,

f,?ol‘ii‘ii in- occupation and the same shall be proved to the satisfaction of the

' Collector or Commissioners, it shall be lawful for the Col-

lector or Commissioners to abate in the assessment made in respect of the said

land, and to discharge the whole or any part of the said Duty, in proportion to

the loss so sustained, and to the amount which the Collector or Commissioners

shall be of opinion would or ought to have been abated as aforesaid, if the said

land had been let to a tenant, and a proportionate abatement had been made to
such tenant under the circumstances of the said loss.

Rule 23. Whenever any loss of rent shall be sustained by the owner or
. landlord of any land occasioned by the insolvency or ab-
Deductions for loss caus- . .

ed by insolvency or ab-  sconding of the tenant or occupier by whom such rent was
sconding of tenants. . ] .

payable, or by the fraudulent assignment or removal of his

goods, or by reason of such land being left unoccupied or waste, and the same

- shall be established to the satisfaction of the Collector or Commissioners, it

shall be lawful for the Collector or Commissioners to abate in the assessment

made in respect of the said land, and_ to discharge the whole or any part of the

said Duty in proportion to the loss so sustained.

PART VIIL
Rules under Schedule 2.

XCVIIL The Duties hereby imposed Qontained in the Schedule mark-
Assossment of Duties ed 2 shall be assessed and chargg(l under the following
under Schedule 2. Rules e

2t : ScHEDULE 2.
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profits which. shall.nc 7 QL Schedule 3, and to
every deseripfion of.profession ofitn .contained in Schedule

ally on, and ‘paid. by the p " r d-to the same, and his repre-
] . sentatives. STV

u,
- 11 be- oomputed
) of th‘_e rifits of
~ be
?emngcxear,; o : e COLURIE Y€ : d: U mg
one year endlng on the day of the year: immediately pr eceding,th_e year of assess-
* ment on which the accounts of the said trade shall have been usually made up, or

onthe 30th day of April preceding the year of assessment, and shall be assessed
and paid without other deduction than is hereinafter allowed. Provided that any
, profits made 1n respect of any trade or adventure carried on
Provigo as to profits of . . . ;
trade &c. carried on out entirely out of India, and which shall be in no way con-
of India. nected either with the products of India exported there-
from, or with any manufactures or products whatever purchased out of India and
imported or to be imported into India, shall be exempted from any charge under
this Act, unless such profits be received in India.

Rule 2. 'When the trade shall have been set up and commenced within the
veriod n r ithin i

Computation when the PEIi0 oij one year, or wit th.e year of assessm_entf the

trade has been commenced  computation shall be made according to an average of the

within the preceding year.
P ; profits for such period asthe Collector or Commissioners -
shall, under the circumstances, direct.

Rule 3. The Duties under Schedule 2 shall extend to every trade, whether
Description of  trades the same be connected with the occupation and use of hm.d
(Lf:it;g?e‘able under Sche-  Or not, including among others the following persons: Rail-
: way Compames, Canal Compames Steam Navigation Com-
panies, Irrigation Companies, Docking Companies, Coal Compameb, Gas Coni-
phies, Mlmng Companies, Tea Compames, Indigo. Planters and Manufacturers,
Planters, Sugar Planters, Tea Planters, Silk Manufacturers, Holders of
ﬂatmea and all Companies and persons holding or using land for the

purpoe
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purpose of manufacturing the produce thereof and selling such produce when
manufactured, or for any purpose of the nature of trade or manufacture, ‘whether
such Compames or pérsons are subject to the Bankrupt or Insolvent Laws as
traders or wot, * Ther foregoing enumeration- shall not be construed to exclude
any person mot- ex "ressly specxﬁed therein, who would, but for such enumera-
mon ha,ve heén eé; v to be included therein under the general words of

No deduction bo'b‘e(al-‘
lowed in computatiqn, ex=
cept those speclﬁed

" of any capmal w1thdrawn therefrOm, nor for any sum employed or intended to
be employed as capital in such trade; mnor for any capital employed in im-
provement of premises occupied for the purposes of such trade, manufacture,
or concern; nor on account of any interest which might have been made on
such sumsif laid out at interest; nor for any debts, except bad debts proved
to besuch to the satisfaction of the Collector or Commissioners,

Rule 5. In estimating the amount of the profits or income arising as
i aforesaid, no deduction shall be made on account of any
.. Nodeduction on account . . \
of annuities payable out annual intercst, or any annuity or other annual payment
of profits. .
pald or payable to any person out of such profits.

Seconp Case.~—The Duties to be charged in respect of profasswns or emplo -
ments not"contained tn any other Schedule of this Act.

Rule 6. The Duties on professions or employments shall be construed to
E exty ry profession and empl in any character
Dutics chargeable on all tend to every pro and emp oyment n any cha

employments, whether an-  Whatever, for whatever period; and to all profits and earn-

nual or not. . . . " .
i o ings, of whatever- value, subject only to such exemptions
as are hereinafter mentioned.
' Rule
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Rule 7. The Duties-to be charged shall be computed at a sum not less
than the full amoust.of the balance of the profits and in-
come of ‘such prof gion or employment (after making
such deductions as by this Act are aﬂowed) ‘W1thm the preceding year, ending as
in the first case, to be paid on the actual: amount of such profits or income, with-
out any deduction, subject to the like provisions as are made in the first case in
Rule No. 2, in respect of the period of computation in the case of setting up
or commencing such profession or employment within the year preceding the
year of assessment, or within the year of assessment.

Period of computation.

~ Rule 8. .The fou(i"t'h:a,n'd fifth Rules in the first Case
4th and bth Rules of
Case Lapplicableto Case 2. shall also - extend to the. proﬁts arising under the second

Case, as far as they are applicable.

Rules a]ﬁ?lyz’ng to both the preceding Cases.

Rule 9. In estimating the profits or income to be charged according to
Disbursements whichare ~ €ither of the first or second Cases, no sum shall be allowed
;gii;ogb;ro%ltgmg Sche. . 0 be set against or ‘deducted from such proﬁts or income
dule 2.~ - for any disbursements or expenses whatever, not being
money wholly and exclusively expended for the purposes of such trade, or of
such profession or employment, nor for any disbursements or expenses of main-
tenance of the parties, their families, or establishments, nor for the rent or value
4 of any dwelling-house or domestic offices, or any part of such dwelling-house
- or domestic offices, except such part thereof as may be used for the purposes
of such trade, profession, or employment, not exceeding the proportion of
the said rent or value hereinafter mentioned, nor for any sum expended in
any other domestic or private purpose distinct from the purposes of such trade,

or of such profession or employment.

Rule 10. The computation of the Duties to be charged in respect of
Duties to be computed  any trade, profession, or employment, whether carried
Inclusive of profits arising .
from lands connected with OD Dy any person singly or by any two or more persons
trad, .. . .
< jointly, or by any Corporation, Company, or Society,
L be made inclusive of the profits or income arising from any land or

ceupied for the purpose of such trade or of any profession or em-

Rule 11.
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Rule 11. The computation of Duties arising in respect of any trade, profes-

| slon, oOr emp]ovment carried on by two or more persons
Ofcsfil”éififalfé?l;f l[nlep(::;t jointly, shall be made and stated jointly and in one sum,
nership. and separately and distinctly from any other Duty charge-

able on the same persous or either or any of them.

Rule 12. The return of the partner who shall be first named in the deed,
Retumn of partner first instrument, or other agreement of co-partnership, or where
gin“;eigﬁlf;eeﬁ?ﬁiﬁépﬁi‘ii there ¢hall be no such deed, ihstrmnent, or agreéement, then
gﬁltlltloxl:}:y o ch ggﬂlﬁﬂt of the partner who shall be named singly, or with prececlence
ners jointly. to” the other partner or partners, in the usual name, style,
or firm of such co-partnership, or where s ch- *precedent partner shall not be an
acting partner; then of the preceden nd-who shall be resident in

Indla, shall be sufﬁ(:lent auth@

. Where no such partner shall be resident in India, then the statement
\Where mno such part- shall be prepared and delivered by their agent, manager,
net is resident in‘India. or factor, resident in India, jointly for such partners, and
such joint assessment shall be made in the partnership name, style, or firm, and
no separate statement shall be allowed in any case of partnership, except for the
purpose of the partners separately claiming an exemption as herein directed, or

of accounting for separate concerns.

Rule 15. Any partner being entitled to exemption, shall declare the

Case of separate assess-  Proportion of his share in such partnership, trade, or pro-
ment. fession, in order to a separate assessment. For the above
purpose, it shall be lawful to charge the partnersin such partnership separately ;
but if no such claim be made, and in any other case, such assessment shall
be made jaintly, according to the amownt of the profits and gains of such
~_partnership.
: Rule 16.




oyment, who shall
vfdent partner as
e of abode, and
tHe. amount of
ssioners shall
wiul for the
ke return 4s

] e period for
is” Act, or if any person shall
, Fanysprofession or employment, within such respec-
as aforesaid, the Duties payable in respect of such partnership, or any of
artners, or any person succeeding to such profession, trade, or employment,
ye computed and ascertained according to the profits and income of such
siness derived during the respective periods herein mentioned, notwithstanding
such change therein or succession thereto as aforesaid, unless such partners or
such persons succeeding t0 such business as aforesaid shall prove, to the satisfaction
of the Collector or Commissioners, ‘that the profits or income of such business
have fallen short, or will fall short, for some specific cause, to be alleged to them,
since such change or succession took place and by reason thereof.

Rule 18.  Every statement of profits or income to be charged under this
. ) M Mvd 3l
 Statornent of profits to Schedule s}‘la,ll. include every source so chargeable on the
include every sowree of person delivering the same on his own account or on ac-
pront.
count of any other persorn.

Rule 19. Every such statement on the behalf of any other person, for
;,befiﬁteé}’i?ﬁh;’f };fe?gisﬁ which such person shall be cvhargeable as acting In any of
,f‘(g)rggﬁegons,Companies, the Chm':'a,cters before described, or on t:hehbehalf of any
- Corporation, Company, or Society, shall include every

e fﬂhal‘geal)le as last aforesaid, and shall be delivered in that District where
son, Corporation, Company, or Society would be chargeable, if actiilg
I own behalf.

Rule 20.
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TaIRD CaSE.—The Duties to:d espect of profits of an uncertain yeorly
value not charged in Schedy

Rule 20. The Duties:t : ech: of proﬁts of uncertain yearly
Rule as to profits of valw fle ;. 1, shall be computed at a
uncertein yearly value. - sam : Tin ,u,nt of the pro fits armng
therefrom within the: ase, to be paid on

erest payable out of the
‘herein directed to be
ule 3,) and on all dis-
tey; not being annual in-
lein th1s»Case.

Rule 21.

‘Rule as'to préﬁté on se- .
curities not - included - in:
Schedule 3

‘Duties to. be charged on any person- residing’in- India; in
respect of any interest or income arising from any property

rising pri situated out of India, whether in any other part of Her

of British India, . , .. . . . .

shade aceording to receipts Majesty s Dominions or not, if such interest or income is

 of preceding year. received or intended to be received in India, shall be coni-
puted on a sum not less than the full amount of the actual sums which have been
received in India during the preceding year, without other deduction or abate-
ment than is herein allowed.

Firra CasE.—The Duties to be charged in respect of any annual profits or income not
falling under any of the foregoing Rules, and not chargecble under any other
Schedules.

Rule 23. The nature of any profits or income not falling under any of the
Computation of profita foregoing Rules, and the principle on which the amount
not falling under any of thereof shall have been computed, and the average taken
the foregomg fiules thereon (if any), shall be stated in the return made by the
partv in this behalf, and the computation shall be made either on the amount of
the full value of the profits or income received annually, or according to an aver-
age of such period, not exceeding one year, as the case may require, and asshall
be directed
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be directed by the Collector or Con%missioners, and such statement and comn-
putation shall be made to the bestof the knowledge and belief of the person in
rveceipt of the said profits or income or entitled thereto.

General Rules.

ule 24.  Any person carrying onin the same Presidency Town, Station

When one person, or one in the Straits Settlement, or DiStl’iCt, two or more distinet
f};?jﬁ;?;‘;f;‘,‘;i ‘;ffi‘\sz‘;‘;? professions, trades, or employments, the profits whereof are
bl tﬁf‘g;f’ ,lj‘fsessgtl on¢  made chargeable under the Rules of Schedule 2, and in
against profits in the other.  each of which he is solely interested ; or any two or more
persons carrying on in the same Presidency Town, Statien in the Straits Settle-
ment, or District, in partnership with each other, two or more distinet profes-
sions, trades,-or employments, in each of which the same persons alone are inter-
e:ted may deduct and set off against the profits acquired in one or more of the
gaid-professions; - trades, or employments, the excess of the loss sustained in any
-the said professions, trades, or employments, over and above the pro-
fits thereof, in such manner as may be done under this Act where a loss may be

deducted from: the proﬁts of the same t1 ade.

Such person or persons shall, in such cases,
statements of the profits andlosses of the said
several trad()s;" o : '

In such cases separate -
statements of profits and make separa
losses to be made.

Rule 26. Any' person carrying on any profession, trade, or employment,
Deductionfor two-thirds ~ €ither alone or in .partnership, renting a house, part of
oo e‘;ﬂfpfofem%? ocewpiod  which shall be used by him for the purposes of any pro-
profession. fession, trade, or employment hereby charged, may deduct
and set off from the profits of such profession, trade, or employment such
sum, not exceeding two-third parts of the rent bond jfide paid for such house, with
tlie appurtenances, as the Collector or Commissioners shall think fit to- allow,
and the Collector or Commissioners shall have authority to allow such
deductions as in other cases, and to assess such person accordingly.

Upon all annuities, yearly interest of money, or other annual
DZ;;,; L bfnihdrged on paviments, whether such payments shall be payable within
- charged ey or out of India, either as a charge on any property of the
person paying the sameby virtue of any deed, or will, or

otherwise
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otherwise, or as a reservation thereout, or as a personal debt or obligation by
virtue of any contract, or whether the same shall be received and payable half-
yearly or at any shorter or more distant periods, the Duties payable under this Act
shall be charged upon the annual amount thereof without deduction, subject to the
provisions by which the Duties in the third Case of Schedule 2 may be charged.

Rule 28. In-every casein ~which such Duties shall be payable out of pro-

On whom Duties to be fits brought-into ‘chargeby vittueof this Act, no assessment

charged. shall be made upon the person entitled to such annuity,

 interest, or other annual payment, bu e whole -of 'such profits shall be charged
with the said Duties on the person ¢hi-annual payment.

Rule 29. The person 6 1i§

Interest from ploﬁts Ofﬂ’l’? pr
charged hable to deduc- - meént:

tion. .
“h‘cwe

| ~aﬁn11a1 payment; whether out
;001 out of ‘any annual pay-
ich asdeduction shall
ded et outi-of such

4

Rule 30 The person to whom such payment ha,ble to deductlon is to be

At what rate of Dauties " made, shall allow such dedygtion at the full rate of Duties

deduction to beallowed.  : hereby directed to be charged upon the receipt of the
residue of the money. .

Rule 31. The person charged to the said Duties, having made such deduc-

tion, shall be acquitted and discharged of so much money

Acquitta,ﬁ(‘:e and  dis- } © q t © & 0 . Y
/:charge of amount of de- as such deduction shall amount unto, as if the amount
d tIOn JA AR
e thereot had actually been paid to the person to whom such

payment shall have been due and payable.

Rlﬂe 32, When any annual payment as aforesaid shall, by reason of the
© ANl other interest how S3me being charged on any property or security not being
to be charged. . in India or otherwise, be received or receivable without
any such deduction as aforesaid, and when any such payment shall be made
from. profits not charged by this Act, or when any interest of money shall not be
reserved or charged, or payable for the period of one year, then and In every
such case there shall be charged *upon such interest, annuity, or other annual
payment as aforesaid, the Duties herein mentioned according to, and subject to

“the several provisions by which the Duties in the third Case of Schedule 2 may
be charged.

K Rule 38.
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Rule 33, Whenever it shall be proved to the satisfaction of the Collector
Deduction on payment or Commissioners actmg in the place where any person

of interest of money and
othier payments {from pro- makmo the application shall reside, that any annuity, inter-
fits n;‘;f:’u;:lgfi‘“‘ée;)hgf est of money, or other annual payment shall be annually
cate. paid out of the pr(jﬁfs “bond Jide accounted for and charged
by virtue of this Act, at the rate and according to the Rules specified in Schedule
2, without any deduction on account thereof, it shall be lawful for the Collector
or Commissioners to grant a certificate thereof under the hands of any one of
them, in the form to be prescribed as afé)resaid, which certificate shall entitle
the person so assessed, upon payment of such annuity, interest, or other annual
payment, to deduct so much thereof as a like rate on such amnnuity, interest, or
other annual payments would amountfunto. But no such certificate shall be re-
In what cases & ot quired where such payments are to be made out of the profité
tions may be made with- ~ arising from any land or house as before mentioned, or of
e ~any office or employment of profit, or out of any annuity,
,-or any dividend.or share in such public annuities as are herein men-
such deductions in all such cases may be made w1thout having obtain-

such , certlﬁcate

Rut’es as to Lgstricts in which persons are chargeable.

Rule 34 Every Body Corporate, Company, ar Somety shall be charged to
Where ~ Corporations, the D‘utl.es c.ontal.ned in this Act by the Collector or
8i>lmpan§1s, or Societiesare  Commissioners acting for the place where the head Office
argeable. . . .
, in India of such Body Corporate, Company, or Society
13 situate. . :
Rule 35. Every person being a householder, except persons engaged in any
Where  houscholdors, trade, profession, or employment, shall be charged to the said
other than personsengaged - Duties contained in Schedule 2 by the Collector or Com-
in any trade, profcssion, or - A1

employment, are charge- Thissioners acting for the place where the dwelling-house

able. of such person shall be situate.

Rule 36.  Lvery person engaged in any trade, profession, or employment
 Whero pereons engaged shall be charged to thesald Duties contained in the said
in )ap}dblélacxe %., are  Schedule 2, by the Collector or Commissioners acting for

o , cach place where such ‘trade shall be carried on or such
5.1931 or emiployment shall be exercised.
3 Rule 37




Rule 37.

Where manufacturers
are to be assessed.

such goods, wares,

or merohand ;
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When any trade shall be carried on 1n India by the manufacture

of goods, wares, or merchandize, the assessment thereon
_shall be at the place of manufacture, although the sale of
hall" be elsewhele :

Rule 38. Every person not bemg a h@use—holder nor engaged in any trade,

Where persons, ot
being householders nor en-
gaged in trade &c., are
chargeable

dinarily reside.

Where persons not here-
ifibefore ~ described  are
chargeable.

ning of each year.

Lvery ch'arge made as
aforesaid not affected by
subsequent removal.

" Rule 41.

Persons not engaged in
‘trade, having more than
one dwelling-house, where
chargeable.

shall he situate.

Rule 42.

Persons having more
than one residence, or
carrying on trade in dif-
ferent places, shall be
called on to make returns
at each place.

professionsor employment who shall have any place of or-
dinary residence, shall be charged by the Collector or Com-
missioners acting for the place where such person shall or-

Every person not hereinbefore described

‘the Collector or Commissioners acting
ch person. ghall reside at the begin-

soc] Bheswalid and:effec-
the subsequent removal of the person

tual, notw n
SO charged from such place.

Every person. not being engaged . m any trade, profession, or

employment, having two or more houses at which he shall

‘be ordinarily resident, shall be charged by the Collector
- or Commissioners acting for each place where such houses

Every person having two or more residences, or carrying on any

trade, or exercising any profession or employment in differ-
ent places, or in any place different from the place of his
ordinary residence, shall be served with a notice in each
of such places, and shall deliver in each of such places

the like returns and declarations as he is required to deliver by this Act. Such
person shall in each of his returns state all the places in which he carries on any
trade, or exercises any profession or employment, the place of his ordinary resi-
dence, and the place where he resided at the beginning of the current year.

Rule 43.

Profits from foreign
possessions to be charged
in Districts where persons
chargeable reside or carry
on trade.

The Duties to be assessed by virtue of this Act, in respect of the

profits or income arising from possessions or securities out
of British India, whether within any other of Her Majesty’s
dominions or not, shall be stated to and assessed by the

Collector and Commissioners respectively acting for the
place
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place where the person receiving or entitled to the same shall reside or carry
on any trade or profession.

.

. _ Rule 44, No person who shall be liable to be char-
(1i§eié€1iriﬁgc(2;a50g Peiable ged in different places under this Act shall be liable to
to doubile: payment. any double payment in respect of the same property or
source of income.

Rules for Temporary Residents in India.

Rule 45. No person who shall, on or after the passing of this Act, be in
India for some temporary purpose only, and not with any
Temporary residents to

be charged in respect of view or intent of residing therein for a period exceeding six

income and profits out of s
Indis sftor sie monthe' re.  months in the whole from the commencement of such resi-
sidence, but not before. dence, and who shall not actually have resided in India at
one-time orat several times for a period equal in the whole to six months in any
-one year, shall be charged with the Duties mentioned in Schedule 2 as a person
residing in India in respect of the profits or income received from or out of any
possessmns property, or securities, not being in India, or flom any trade, pro-

‘fession, or employment not carried on in India.

Rule'46. Every such person, if hie shall actually reside or remain in Iudia

Ditties where ‘and for 10T such period as aforesaid, shall be chargeableto the said

what year chargeable. Duties in the place in which he shall reside or be, for the
year commencing on the 1st day of August preceding

Rule 47. Every such person who, having quitted India as aforesaid, shall

Persons quitting and  Teturn to India and éomplete within the year of assessment

i:?)tmui)lll;g%g fgitlfi];dtl;e ;é;? a residence of six months, shall be. chargeable to the said

. of ot jesidence  Duties in the place wherein he shall reside or be, as a person
the whole year. residing in India, for the whole of the year in. which such

assessment shall have been made.
General Rule.

Rule 48. All returns and declarations, containing the amount of profits or
heturns and declarations 1come charged under Schedule 2, may be delivered sealed
ipe %‘ilﬁzéﬁfﬁtﬁeﬂf& up, if superseribed with the name and place of abode of, or
s of the party. Place of exercising the profession or employnient, or carry-
rade by the person by whom the same shall have been made.

PART IX.
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- PART IX.

Rules under Schedule

XCIX. The Duties heleby imposed contained in

Assessment  of  Duties

under the following Rules, that is to say:—

ScHEDULE 3.

Rule 1. The said last-mentioned Duties shall be assessed by the Ex-Officio

Duties to be paid to and Special Assessors herein authorized to make the assess-
Officers  entrusted with : ' " .. e T

payment of interest or In€Nt on any interest, annuities, dividends, or shares of an-

{ -such interest, annui-

ed by the officers and persons entrusted with the payment o
ties, dlwdends, or shares of annuities on behalf f the: sons entitled thereto.
Such Duties shall “extend ’co all mterest annul es, dividends, or qhares of
annuities whatever payable in India, out of any pubhc revenue, which shall be-
come due on or after the 1st day of August 1860.

Rule 2. All Promissory Notes of the Government of India which shall
. be enfaced for payment of the interest thereon out of
Government Promissory .. . ) . )

Notes enfaced for payment  Indlia either by Drafts or Bills on India or otherwise, shall in
of interest out of India. . .y

all cases be enfaced subject to the condition that the amount

of any Duties which may at any time be chargeable in India in respect of such

interest, shall be deducted therefrom at the place where the interest shall be

paid, or the Drafts or Bills shall be given.

Rule 8. The officers and persons entrusted with the payment of the said
interest, annuities, divi S 1t .
Officers entrusted with t, ' es, dividends, or sha.res of annuities shall §et
payment of interest toset apart and retain the amount of Duties so assessed on the in-
apart and retain Duties. . ..
terest, annuities, dividends, and shares for the purposes of
this Act. '

Rule 4. Every such setting apart and retaining of the said Duties shall be

‘ yme reol alf of, th

e —— deemed a Paynlent theleo'f b-y, or on th(% ‘behﬂ. of, the
ctention to he deemed & persons entitled to the 82_1-1(1 nterest, annuities, dividends,

pA\ ment. S .. -
v and shares of annuities respectively.
Rule 5.

T ot e g e T

under Schedule 3. the Schedule marked 8 sghall be assessed and charoved'

annuities, - nuities charged in the said Schedule 3, and shall be deduct-

3




ACT No. XXXII or 1860.

Rule 5. All persons are hercby required; on receipt of the residue of the

Such payment to be said interest, aninuities, dividends, and shares of annuities

made on receipt of residue.  yer and abewe the: Duties so assessed, to allow such pay-
ment in respect of the said assessment.

Rule 6. The officers and persons entrusted as aforesaid, and the Secretary

g Acauitt ‘1 a of State in Council, and all persons responsible for the
cqu1 ance an 18- .. .

charge in respect of such due payment of such interest, annuities, dividends, and

pay mentq .
shares of annuities, shall be acquitted and discharged of
and from so much money so set apart and retained as aforesaid, asif the same
« had actually been paid to the persons to whom such interest, annuities, divi-

dends, and shares did, or might belong, or were by law payable.

- PART X.
Rules under Schedule 4.

C. The Duties hereby imposed, contained in the Schedule marked 4,
Assessment of Duties Shall be assessed and charged under the Rules hereinafter
Eﬁiffeb’ Sﬁ‘éﬁgﬁﬁi@, °®  mentioned; and the said Duties shall be annually charged on
%)il“azi,itssa{)efrigsffwe:ﬁ d&“;:; the persons respectively holding or exercising the offices
sions, or employments of profit mentioned in Schedule 4, or
to whom the annuities, pensions, or salaries mentioned in the sald Schedule
shall be payable. The Duties inrespect of every annuity, pension, or salary. shall
be assessed upon the amount of such annuity, pension, or salary, and the Duties
in respect of every office or employment shall be assessed upon the amount of
all salaries, fees, commissions, or other profits accruing by reason of such office or
employment, whether the same be paid by Government, or veceived from any other
person whatever, or be deducted by the person holding such office or employ-
ment from any funds in his possession.

Case 1.—Public offices, and employments ; and annuities, pensions, and salaries
payable by the Government of India.

Rule 1. Every assessment in respect of every such annuity, and pension, and
%SSessment when to be Salary, and every assessment In respect of every salary or
hee payment made by Government to any public officer, shall
cases: 1equ1:1no audit be made at the time of audit, and 111 all other cases at
tmle of pay ment.

. - Rule 2
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Rule 2. The said Duties shall be paid on the profits or income arising from

- ; v Ay ; 1t of th .. ‘o

Descnptmns of offices Y public office or employment of the description herein
charged.” " after mentioned, or gusing to any of the officers herein-

after mentioned when serving in India. o %

(1) Any office or employment held under the Government, or the salary
‘whereof, or emoluments attached whereto, are payable by the Government, or
out of any public revenue in India.

r Majesty,

; J ustice.

(6) Any oﬁice or employment of proﬁt unide blic nstﬂ:u‘mon2 or
on any public foundation, of whatever nature, or for Whatever purpose the same
may be established.

(7) And every other public office or employment of profit of a public
nature. >

%

Rule 3. Every public officer chargeable under Schedule 4 of this Act in
Fees or perquisites to be res-pect of ‘.any fees, lcommissions, perquisites, or profit 'not
estimated on profitsof pre-  being salaries to be assessed under Rule 1, shall be subject
cetling year. to and shall be assessed under the provisions of the 4th
Part of this Act and such fees, commissions, perquisites, and profits shall be esti-
mated on the receipts in respect thereof during the preceding year ending on the
30th of April, or on any other day on which the accounts of such fees, commlssmns,

perquisites, and profits have been usually made up.
Case 2.—Rules for offices or employments of profit under any Company tn India.

& .
Rule 4. When the. salaries, perquisites, or profits of any person charge-
Assessment by whom to able with the Duties under Schedule 4 shall arise from any
be made. office ov cuployment of profit under any Company in
India,
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India, in whose employment the Person chaageable shall be, the assessment shall
be madeby an Assessor who shall be specially entrusted with the duty of mak-
ing such assessment by the Collectgr or Commissioners of the place where such
Company shall dave its head office. ...

Rule 5. Lvery person holdmg any ofﬁce or employment in or under any
Persons assessed for ofi- ~Company in India as aforesaid, shall be deemed to have ex-
Zizf&;;} 3?5“;3‘3]1&}1;‘;2 ercised the same at the head office in India of the Company
head office. under which such office or employment shall be held, and.
shall be assessed for such office or employment, as if exercised at such office, although
the duties of such office or employment shall be performed, orany part of the
profits arising from  such office or employment shall be payable elsewhere, whether
a.

Assessor appointed to make assessments under these Rules
shall, as soon as such assessment is completed, make an ab-
stract of the same in the fori to be prescribed as aforesaid,
uch abstract to the Collector or Commissioners of the place
ce is held, and shall deliver a copy of the same at such
Assessor be not satisfied with the retwrn made on behalf
of such Comp y the Treasurer. or other officer making the same under
Sections LXXXIX and XCI of this Act, he shall enter his remarks thereon in
the said abstract, and shall further assess the officers employed by such Company
at suchi rate ag he shall think right. Thereupon the same proceedings shall
be taken by the Collector and Commissioners as in the tase of individual ,
returns as hereinbefore provided.

Rule 7. The Duties payable on all such assessments shall be paid at the
Duties where and how 1262l office in India of such Company, by the Treasurer or

payable. other officer of such Company, whose duty itis to pay the
salaries of such Company at such office.

Rule 8. 'When any person holding any such office or employment, in or

er in India a i mpt

Pl valte of offices to under any Company in India, shall claim to be exempt

e ;tti%;ed] dhl{touoh ex- from such assessment, the Assessor shall novortheless set
phion elaimed

down in such assessment the name of such perSon, and

d just annual value of his office or employment, and the clain to such

be preferved to and examined by the Collector or Commissioners,

and
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and the merits thereof shall be heard and determined by the Collector or
Commissioners mder the regulations of this Act with respect to other assess-
ments.

‘ | . L

Rule 9. The Collector or Commissioners sha e duplicate to

1 Comnissioners to deliver be made of the said assessments d to collecting
duplicates of assessments to C i
racates of asscs officers with like warrants. to ¢ utics, as are
’ by this Act dlrected to be

any Districts.

Rule 10. When the Duties hereby ; h‘l
Dutleg on offices which Iment of Pl‘Oﬁt CaIlIlO
conget be Sopred, 1o b ihe provisions o
payment. : such Duties sha
ing or exercising the said office or exp
" neglect to pay the sum_ of mone;
the Duties on the said offices shall certify in writing to ;
missioners such neglect or refusal, and the sum payable by v1rtue
Collecting officer to leyy  L1€ cOllecting officer thereupon shall levy the s3id Duties
the Duties. by the like ways and means, and under the like powers
as are herein provided in regard to the Duties under Schedules 1 and 2,
and as if such officer or person were charged to the said Duties in such
District. '

ed and sﬁopped acc‘ording to
. Rule 11, or the amount of
paid over to the person hold-

CASE 8.—Rules applicable to both Cases.

Rule 11. The sums assessed under the foregoing Sections shall be stopped
Assessment how to be OUb of any money which shallbe payable to the persons
 enforoed, assessed in respect of anysalaries, perquisites, profits, and
pensions so assessed or the arrears thereof.

@

Rule 12. In estimating the Duties payable for any such office or employ-

o Diice on acsout of men.t of profit, or on any annuity, pension, or salar‘y, all

official deductions from official deductions and payments made upon the receipt of

salavies, &c. the salaries, perquisites, and profits thereof, or in passing

the accounts belonging to such office, or upon the receipt of such annuity, pen-
sion, Or salary, shall be deducted. : : .

M Rule 13.

B
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Rule 13. 'When any person, holding any office or employment of profit ir:
Public officers becoming  T€SPECE of which he is liable under these Rules, shall, at
fl‘g“igdbioci‘;leageg ?3{ any time during or in respect of any year of assessment, be-
ged for the C .
same by supplemental as-  come entitled to any additional salary, perquisite, or profits
sessiient. beyond the amount for which any assessment may have
been made upon him, or beyond the amount for which, at the commencement
of such year, he may have been ligble.to be assessed, an additional assess-
ment shall, from time to time, as 6ften as the casc shall require, be made
upon such person for such additional salary, perquisite, or profits, so that
he shall be assessed and charged for the full amount of the whole of the
salary, fees, and emol'umehts,wv"vhich he shall receive or become entitled to at
any time, and from time to tlme “during or in respect of the said year of
assessment. ‘

Rule 14. % Such pottion of the said Duties under Schedule 4 on offices or
Duties cha,]_ged on gums  CHiployinents of proﬁt, or on annuities, pensions, or salaries
payable to 323' dﬁ:ﬁeﬁ,ﬂeﬂf as is charged upon any sum of money payable to any other
the same. 4 . ;_f"‘erbon, -shall be deducted out of the sum payable to such

sl s h ‘perion, his agent, or Teceiver, shall allow such deductions

Cand payml_b nf upoh Teceipt of 1lie residue of such sums.

R

Rile % " Such :"pgirtjdn of the Duties as 'Shall' be charged on any office

Dutios paidby the princi- or employment of profit executed by any deputy or
pal in an office uponsalary  clerk,

or other person employed under the
- paid to a deputy or elerk ° I ploy pr1n01pal

to be deducted out of such i such office, and paid by such principal out of the
salary or profits of such principal, shall be deducted
out of the salary or profits so payable, and all such deputies, clerks, and
other persons so employed shall allow to their respective principals such
deductions and payments upon the receipt of the residue of such salaries or
wages. .

Rule 16. Tf'any office or employment of profit chargeablé by Schedule 4

' shall b de ; i
Deputy to pay for prin- e executed by deputy, such deputy shall, in all cases
cipal when in receipt of the

N where he shall be in the receipt of the profits thereof,
Prof

be answerable for and shall pay such Duties as shall be

_ charged thereon, and deduct the same out of the profits of such office or

uployment.

X Rule 17.°
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Rule 17. When the salarles fees, or profits of 4 any ofﬁcer or officers charge-
. . able under this Schedule shall b
Officers receiving salaries

or fees to be answerable for  more of the said officers for the
Duties. divided amongst such offié
officer or officers receiving such salaries, fees, or
Duties charged thereon, and shall pay and dedu
ded for such respective ofﬁces or employment ;
ment thereof. ‘

eelvable by any one or
such officers, to be
in’' proportions, the

answerable for the
f the funds provi-
n ér apportion-

edand deducted
- and deducted at
d sums sha,l; be payable

Rule 18. Such portion of the said Dutie
Duties when to be de- under this S
ducted. such times in
to the person entitled thereto

‘ denoy Towns and Stafmons of the Straits Settle-
nt 1t shall be lawful for the local Government, from time
, « ‘totime, to order that the assessment under Schedule 1 or
ouStraite Sefttement. . Schedule 2 of this Act, in any part of the territories under
© ‘such ‘Government, or among any class of inhabitants of any part of such terri-
*tories, or'in ‘respect of any one or more of the inhabitants of such territories,
shall be made by Punchayet, to consist of not less than three persons, or by the
Collector or by any officer whom such local Government shall specially appoint
for the purpose.

Assetsménit by whotn
be ‘made :in \places other

CII. When the assessment is ordered to be made by Punchayet, the

Appointment of Pun. Members of the Punchayet shall be appointed by the

chayet. Collector or by any Deputy Collector specmlly authorized
-to make assessments undel Section XXII of this Act.

CILIL If the assessment is ordered to be made by the Collector or other

: . officer aforesaid, such Collector or other officer shall be
When Collector &ec. is ) : i : “

‘ordered to make asess-  ouided in making the assessment by the general provisions

mente: of this Act, and all returns of profit and income, or other
returns required Dby this Act, shall be made to such Collector or other officer.

v
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CIV. If any person residing in any place in which the assessment is or-
 If any j’mon object to dered to be made by Punchayet shall, before any pro-
be assessed by Punchayet, oeedmgs are taken by the Punchayet obJect to be assess-
ed by Punchayet, such person shall be assessed by the Collector or by any
officer specially appointed as aforesa1d under the ordinary provisions of this
Act, as if no such order for assessmen_t_l;y Eu-n_qhay et had been made.

’ CV. If the Collector shall ﬁot Be -satisﬁed with the assessment made

by the Punchayet, he may require the Punchayet to re-
Collector may require

Punchayet to re-consider« conmder and rev1se the same.
and revise assessment, ; PR ;

& ' -
CVI Ifthe Colleoum shall not be satlsﬁcd with the assessment nmde by
If the Collector be qis.  the Punchayet after he shall have required them to re-con-
satisfled, . 'the asomment  gider the same, or if the Punchayet shall refuse or neg-

shall be made ‘aceording to . <~ .
3\6 ozdltna,ry provisions of lect to revise and alter the same to the satisfaction of the

his v . . . .

‘ - Collector, the Collector shall certify that he is dissatishied
with the assessment made, and thercupon no further proceedings shall be held
.under the said order; but the several persons in the territories affected by such
order, and chargeable with the said Duties, shall be assessed to the said Duties
in the manner prescribed in and according to the ordinary provisions of this Act,
and shall be liable to make all the returns and declarations, and to do the
several acts and things in order to the said assessment and shall be. subject

to the same proceedings as in this Act provided, as if no such order had

been made.

CVII. I( the Collector shall be satisfied with the assessment made by the
. o Punchayet as aforesaid, he shall confirm the same, and
Collector, if satisfied, o . )
shallt confirm the asess- shall cause proclamation to be made in the part of the
ment. L ;
o District where the persons affected thereby reside, that he

* has confirmed the said assessment.

CVIIL. The assessmentso confirmed shall be final and conclusive, unless
the same shall be disallowed or varied upon any such

Buch confirmation sh
appeal or further proceeding as hereafter mentioned, and

mal

the a

a8 provided in this Act S
PART XIL

assessment shall also be subject to be 5ulclmrr>ed in
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PART XIL “ .
Appeals from Assessment by mehayeté

¢IX. Ifany person assessed by a Punchayet shall be dissatisfied with

15 dissatisfied may the assessment, such person may, Wlthm ﬁfteen days after
fer fthin fitteen days. the proclamation of the said’ assessment in the part of the
wt b in which such person shall reside at the tnne of the assessment or within
D  fur ther period as the Collector for any special reason may allow, appeal to
Gollect()l of the District.

the . N ~ o f
dings upon ap- CX. The appéal shall be made and the proceedings
% jfa Ofb‘zluch{fgl”g ®  wpon any such appeal shall be conducted according to the
y‘gﬁﬁl . provisions of Part IV of this

4
O)(I The person so appeahn ake all such returns'and declarations,
gt l'cqun‘ed 0 and shall do all such acts and thifigs as are required by

;&PPE act  Papt TV of this Act, and shall be subpct to the several

g0 Gvislons in the said Part IV of this- Act.

19 OXII If, upon the hearing of such appeal, the Collector is satisfied that
the assessment upon. the pelson appealing is erroneous ancl

LoF if satisfied
, JeO . appeal, ts,hall excessive, the Collector shall reduce the assessment on such
&° assessmen
2 e pexson, and shall settle in what sum the person so appealing
i . .
;’@é o be assessed, and make an assessment on him accordingly. Such assess-

gbt 1all be final and conclusive, subject only to such surcharge in the case of

o 1‘715 provided in this Act.
, C ,
7?2”1’1 XIII' I, upon the hearing of such appeal, the person so appealing shall
(or, if dissetisfied, not satisfy the Collector that the assessment upon him is
p gﬂgfsfﬂjﬁlmtrg; a&’g}?}e erroncous and excessive, his appeal shall be dismissed, and
‘ / ﬂ”;’Zﬂ if 1t shall appear to the Collector that the appeal is frivolous
£y ﬂi - AHOUS the party appealing shall be liable to be charged by the Collector
¢ & s gid Dutyina sum not\ exceeding double the amount at which he was

V7 1, L4 under the said asscssment.
g9

/,, %

N

In all cases of appeal, it shall be lawful for the menibers of the Pun-
chayet from whose assessment the appeal shall have been

~ o

//// 0{ Punchayets

18 pefore ﬂblet?ol- preferred, or any of them, to attend before the Collector and
support their ) . -
o {/’{7 »ﬂd wbeu appealed 0 support their assessment, and the Colleclor may summon

e the members of the Punchayet to attend for such purpose.

/ 24 \
/4 X CXV. It
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OXV. Tt chall bedawful for the local Government, {from time to tine, to
i ‘make Rules not inconsistent with the provisions of this Act
Local Government to . L . ” « £
make Regulations for the for carrying out the provisions of this Act, for assessment
execution of this Act. .o S e . O
by Punchayet, and disposing of appeals from such assess-

ment. '

PART XIIIL.

Exemptions.

CXVI. No person shall be chargeable to any Duty under this Act, who
. : shall prove to the satisfaction of the Collector or Com-
Exemption of persong L L i K
whose income is less than  missiogiers, in the manner hereinafter mentioned, that the
twohundred Rupees yearly. . . .
aggregate amount of his annual income or profits, from
whatever source derived, estimated under the Rules of this Act, is less than two
hundred Rupees.” Aty person so satisfying the Collector or Commissioners as
aforesaid shall be entitled to be repaid the amount of any deduction or payment on
account thereof, in the manner hereinafter directed, except so much of such Duty

e D orein . : . : :
as the person claiming such exemption shall be entitled to charge against any other

person, or to rvetan from any payment to which such claimant may be liable.
CXVIL. No person who shall jprove to the satisfaction of the Collector or
Exemption of persons’ Commissioners that the aggregate amount of his profits or

frgm the Duty of 1 percent . : . .
S o oraess abowa 9 income, from whatever source derived, estimated as afore-

%)sefes;egiéu whose phoome  said, though amounting to two hundred Rupees a year, is less
Rupees yeaxly. than five hundred Rupees, shall be charged with more than
two Rupees of every hundred Rupees of the annual value of his profit or income,

“or shall be charged with any part of the Duty of one Rupee per centum chargeable
under Section I1I of this Act for roads, canals, and other reproductive public works.
Any person so satisfying the Collector or Commissioners, as aforesaid, shall be en-
titled to be repaid the amount of any deduction or payment on account of the said
Duty of one per cent, or of the excess of the said Duty of three per cent., from which
he shall be so exempted as aforesaid, except as in the last preceding Section of
this Act 1s excepted.

CXVIIL The exemption allowed by the foregoing Sections shall be

. Claiis for exemption in claimed and ~ proved, and all proceedings- thereupon

;- the ,breceding  Sections X s
mentioned, and procend. Sall be had, before the -Collector or Commissioners of
8s thereon, shall by e

»rgl'ivne‘d.befom Golieare  the place where the claimant is charged, whether such
or Commissione . L
. claimant shall be personally charged in such place or not.

CXIX. Lvery

3,



¢ ollector’ 0k1k~ Commlsswnerq respective-
gned allQW, ideliver or cause to be delivered to the
he'place here such‘clannant shall reside, a notice of his claim to
xemption, together with a " declaration signed by such claimant and in such
s shall be prescribed as aforesaid, declaring and setting forth therein all the
rticular sources from whence the 1ncome of such claimant shall arise, and the
f1cuiar amount arising from each source, and also every sum of annual interest or
‘other annual payment reserved or charged thereon, whereby the income shall or
may be diminished, and also every sum which such claimant may have charged,
or may be entitled to charge against any other person, on account of the Duties made
‘payable by this Act, or which he may have deducted or may be entitled to deduct
under the authority of this Act, from any payment to which he may be liable.

: . ‘CXX. The Assessor shall transmit such return and
Assessor to  transmit %

such statement to Collee- declaration to the Collector or Commissioners.
tor or Commissioners,

CXXIL If it shall appear to the said Collector or Commissioners that any
Property of persons PTOPEY ty or profits of such person is or are assessed, or liable
claiming such exemption o e assessed in any other place, the Collector or Comgmis-

in any other District, shall N K . .
be exempted on the corti-  sioners shall certify to the Chief Revenue Authority of the Pre-

ficate of the Collector, or . . : : : :

by the Chief Revenne Au-  sidency, Lieutenant-Governorship, or Province, in such form
thémy of the District. a5 shall be prescribed as aforesaid, the allowance of exemp-
tion in respect of such property or profits ; and the Chief Revenue Authority shall
divect the assessment made upon any profits or income of such claimant, in any
other place, to be discharged either wholly or to the extent of such excess, as
. aforesaid, as the case may require, and the same shall be discharged accordingly.

%

CXXIL If it shall be proved Ito the satisfaction of the Clolleotor or Com-

On proof that persons  Iissioners, that any person, whose claim to exemption has

entitled to e . . .
have been ehar Q‘i{“ﬁf‘l‘gg been allowed in manner aforesaid, has been charged to

Dupties by the deduction 3 r thi ; by way of deduction
from any annuity, divi- and has PMd any Duty under this Act by ) )

dend, and: rent, Conmis- from any rent, annuity, interest, or other annual payment
sicners to grant certificate
theveof, which shall aa- 10 Which he may be entitled, and from Wlnch a deduction is

thorize’ the Collector t .
veopay the amowrt of ‘duthorized to be made Dby thiseAct; or that such person

such Duties. - i.has been assessed. and 1114}5-,1)a1d;.su011 Duty in respect of any

nterest,




& him out of the public
ollector or Commissioners
voved, and thereupon the same
ych rules asthe local Government

whole profit orincome of the claimant shall arise from
“an office or employment of profit, or from an annuity, pen-
“sion, or salary, the assessment on which is made by an
Ex-Officio or Special Assessor, the claim to such exemp-
to and may be allowed by such Ex-Officio or Special

- 'CXXIV. If the claimant shall be out of India, an affidavit stating the se-

o s of Britich veral matters required by this Act, taken before any per-
ersons out of ~Britis o - T v
India way claim by affi- gon having authority to administer oaths and affirmations
" davit: . ' . 1o

dat in the place where such claimant shall reside, may be re-

ceived in relation to the assessment on which such claim is founded.

- CXXV. A claim for exemwption may be mace by a guardian, trustee, agent,
. or factor, on account of others, in any case where satisfac-
Claims may Le made by . ‘ ; _
Agents or Trustces on ac- 0Ty proof shall be given that the party claiming suclt exemp-
count, ol others, . . . . : )
& tion is unable to attend in person, orsuch claim may be
made by the several persons acting in any of the characters hereinbefore described

in such manner as they may act for others for the purpose of being assessed on
their account in the first instance, as hereinbefore directed.

CXXVI No person shall be chargeable to the Duties under this Act in
Il Government proper-  T€SPeCt 0f' the profits derived by Government from any pro-

empted. perty, real or personal, vested in, or held in trust for the
vernment, or the Secretary of State for India in Council, for public purposes;
1 such profits shall be wholly exempted from the said Duties.

LVIL  Officers, Non-Commissioned Officers, and Privates of Her Ma-
°1di91§hg§ jesty’s Forces, or of Her Ma,je's‘t_y’s Indian Military Forces,
or of any Military Police or other Police Force, whose pay

and atlowances shall be less than the pay and allowances of &

btain of Infantry in Her Majesty’s Forces in India, shall

' : be wholly
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be wholly exempted from the said- Duties in respect of any pay or allowance
which they may receive from Her Majesty, or from the Government, or from any

public Revenue.

CXXVIIL Officers of Her Majesty’s Navy or of the Indian Naval forces, or
. in the employment of Government in the Marine Depart-
Naval and Marine Of- .
ficers nobabove the rank of ment not above the rank of Lieutenant, and all Warrant
i d. . .
Lieutenant, exemple and Petty Officers and Seamen shall in like manner be
exempted from the said Duties.

CXXIX. Public Officers, Civil, Military, or Naval, shall be wholly exemp-
Lo ted from the said Duties in respect of any allowance received

Public Officers exempted ]
in respect of travellingand by any such Officer for travelling expenses, contract allow-
other allowances. . } . s
ances, tent or horse allowancé, or any allowance in lieu of

house-rent, or to meet-any disbursement for the public service.

CXXX. Ryots and persons in the occupation of lands for agricultural pur-
Ryots &o. paying less PO and actually engaged in the cultivation and depastur-
than 600 Rupees yearly, ing of the same, shall not be chargeable with the said Duty
exempled. in respect only of the occupation of such lands, unless the
rent paid by such ryots or persons in respect of such occupation, whether under
direct engagement for the same with Government or not, shall amount at least
to six hundred Rupees per afnum, or unless the full annual value of such land at
a rack rent shall cxceed that amount. .

CXXXI. Persons occupying houses for the purpose of habitation only, and

Persons ocoupying hous- holding the' sa,me'at 2 rack rent, shall not be chargeable

es atarack rent, exempted.  with the said Duties inrespect of their occupation only of
such houses.

CXXXII. The Assessor in his assessment of houses actually occupied shall

Deduction on account of deduct such amount for repairs as the owners thereof shall

vepairs of house. prove to his satisfaction 1o have heen.cxpended, not exceed-
ing @ sum cqual to the rent of such houses for six months in every three years.

CXXXTIII. It shall be lawful for the local Government, subject to the ap-
Power to exempt pro- Proval of the Governor-General of -India in Council, to
verty used for charitable i P PR T _
%)urposes or public religi-  OT der that any property, move@ble 01f};1111nove&ble, solely em-
Ous purposes. ployed for or dedicated to religious or charitable gumic

. , SR purposes,
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purposes, shall be wholly or partially exempted from the Duties chargeable under
this Act, and to make such orders as may bé nécessary for securing and carrying
into effect such exemption,

CXXXIV. Any person who shall have made insurance on his life, or on
the life of his wife, or' shall have contracted for any deferred
Persons who have made

insurance or contracted annuity on his own hfe, or on the life of his wife,in or with
ft(})i aﬁﬁzji‘,? e%haeﬁ?szi?;s o any Insurance Company duly registered under any Actof the
;‘g;’f;’neﬁft C’)}"ng@n‘g"ﬁ?lg} imperial Parliament or under any Act of the Governor-Gene-
pect of the anmual premi-  ra] of India in Council, or-authorized by law to carry on

ums or.sums paid.
business without registration, and any person who shall be
liable to the payment of any periodical sum or to have any sum periodically deduct-
ed from his salary, in order to secure a deferred annuity to himself or to his
widow, or-a provision to his children after his death, shall be entitled to deduct
the amount so paidvby him for such insurance or contract or deducted from his
salaty i aforesaid, from any profits or income in respect of which he shall be
liablé to' be' assessed under any of the Schedules of this Act, excepting Schedule
3 ; or:to have : any assessment which may be made upon him under any of the
'sa,ld Schiodutes, except Schedule 3, reduced or abated by the deduction of the
amount of “the said annual premium or sum from the amount of the profits or in-
come on which such assessment has been made.

CXXXYV. If such person shall be asstssed to Duties under any of the
Re-payment of suoh Schedules contained in/thvis Act and shall have paid such -

- Duties if already paid.  assessment, or shall have paid or been charged with
any of the said Duties by deduction or otherwise, such- person, on claim
made to the Collector or Commissioners and on production to them of the
receipt for such annual payment or sums, and on proof of the fact to the satis-
faction of the said Collector or Commissioriers, shall be entitled to have repé,id
to him such proportion of the said Duties paid as the amount of the said pre-
‘mium or sum bears to the whole amount of his profits on which he shall be

chargeable under all or any of the Schedules of this Act.

CXXXVI No such abatement, allowance, or repayment as aforesaid, shall

abatement or repay- D€ Made in respect of any such premium or sum beyond

1 respect of -
", Deyond oné’l;’f:h one-sixth part of the whole amount of the profits and income

or meome. of auch person so chargeable as aforesaid, nor shall any

Ueton or alutement entitle any such person to claim exemption from
Duties,

-
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Duties, on the ground of his annual profits or income being thereby reduced
below two hundred Rupees, or five hundred Rupees, as the case may be.

PART XIV.
Abatement and Relief from double Assessments.

CXXXVIL Whenever any person shall have been assessed to any of the
Collector or Commis- Duties imposed by this Act, whether charged on him on
sioners to grant relief from  his own account, or in any of the characters hereinbefore
double assessinents, . .

- described on the behalf of -any other person, and shall, by
any error or mistake, be again assessed for the same cause and on the same
account and for the same year, it shall he Ianul for him to.apply to the Collector
or Commissioners acting for the “place in w -shall have been so assessed,
for the pumpose of being relieved from" § \ent, and the Collector
or Commissioners, on proof thereof to. theit ‘canse such assess-
ment or such part thereof -as~shall be a doible
remitted.

CXXXVIIL. Whenever any double assessment shall-have been so remitted,
Governor-General in it shall be lawful for -the Collector or Commissioners to

- C 1
fo‘;“‘;g‘P;‘;n}'gf,?°g‘fb“;igl‘;§;;‘§ direct the repayment thereof in‘such manner and under

assessment, . sach rules as the Governor-General of India in (301111011
shall prescribe.

CXXXIX:: -If within or at the end of the year for which any assessment
. - shall be made under this Act, any person charged to the
Abatement on account , . . .
of diminution of income, Duties contained in Schedule 2 shall prove to the satisfac-
how to be allowed. . . .

* tion of the Collector or Commissioners that interest or pro-
fits durihg the year for which the assessment was made, fell short of the sum on
which the assessment (not being a Composition) was made, it shall be lawful for the
Collector or Commissioners to cause the assessment for such current year to be
amended in respect of such source of profit as the case shall require; and n case
the Duties charged on such assessment shall have been paid, to order the repay-
ment of the same in such manner and under such rules as the Governor-General
of India in Council shall prescribe,

¥ OCXI, If

:as aforesaid to be .
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CXL. If any person charged to..the Dutics under Schedule 2 shall
ise t fossi ment or o carry

Abatement to be allow. CC2S€ 10 exercise the professml? or employ arry
ed when persons shallcease - on the trade in respect -to. which the assessment was made,
to exercise any trade, or . , . h
s‘lnall die Defors the end of  OF shall die, or become bankrupt, or insolvent, before the
the year. .

o year end of such year, or shall from any other cause be deprived
of, or lose the profits on which the. assessment was made, such person or his
representative may malke application to the Collector or Commissioners within
any period not exceeding three calendar months. after the end of such year, and
on proof thereof to their satisfaction, the Collector or Commissioners shall cause
the assessment to be amended as the case may require, and re-payment of any
Duties ordered to be remitted shall' be made in such manner and under such

rules as the Governor-General of India in Council may prescribe.

CXLI. When any person shall have succeeded to the trade of the person
: charged, no such amendment shall be made, unjess it shall
Procedure «in- cases of i . . ® )
successio;ll to téle tradeof 2 be proved to the satisfaction of the Collector or Commis-
beron ehargec: sioners that the profits of such trade have fallen short from
some cause, since such change took place, and by reason thereof, but such person
shall be liable to the payment of the full Duty without any new assessment.

PART XV.
Mode of Payment and Collection of the Duties.

CXLIL. The Duties assessed under this Act, exceptwhere the same shall
Duties to bo pagable be det.ained and stoppefi. as the pensions, sala.ries, allow-
by four quarterly instal- ances, interest, and annuities chargeable therewith become
ments due at the respective offices, shall be payable in each year
by instalments at the times following, that is to say, ou or before the st day of
November for the first quarterly instalment, on or before the 1st day of February
for the second quarterly instalment, on or before the 1st day of May for the
third quarterly instalment, and on or before the 1st day of August for the last quar-
terly instalment in each year. DProvided thatit shall be lawful for the local
' Government to prescribe such other periodical instalments
and such other periods of payment as 1t shall think proper;
and the orders of such local Government shall be notified by proclamation in

the Dj tricts,to which such orders relate, in the manner usual in such Districts.
o CXLIIL. The

Proviso.
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CXLIII. The Collector or Commissioners authorized to make assessments
Collector or -Commis- i1 respect of the assessments made by them shall, as
iv licat . .

zgg‘els‘”;:gbd‘i:)‘ e ,;1;1‘};;3;5 soon as possible after the assessments shall have been deter-
officer, which shall be : : g A . o .

sufficient authority to him mlned’ lssue_out and deliver to the respective COHGCtlllg
to levy. officers, duplicates of the assessments of the Duties charged
in the respective Schedules, distinguishing the amounts charged under each of

the said Schedules.

CXLIV. Such duplicates shall, .except in the cases provided for in Part

. . X VI of this Act, contain the names and descriptions of the
Foum of duplicates. persons assessed and charged.
CXLV Such duplicates shall be a sufficient warrant and authority to the
collecting officers for the levying and collecting of the said
- Duties specified in the duplicates, as the same shall become
pa,yable by (such instalments as afores ='d and such collecting officers shall proceed
forthmth to levy-and collect the same.

» Effect Qﬁluphcates

)

CXLVI. Whenever any Treasury or office shall be appointed by the local
Payment of Duties at Government for the receipt of money under this Act, the

any Treasury or office ap~  payment of the Duties “haxgpﬂjlg under this Actmay be
pointed under this-Act.

such Treasury or Office.

CXLVIL Whenever any payment shall be made at such Treasury or office,

On payment, eceipt to  OF tO 21 collecting officer, to whom a duplicate of the as-

be given. sessment as aforesaid shall have been delivered by the

Collector, of any instalment of Duties assessed under this Act, the officer receiv-

, ind the amount shall give a receipt under his hand to the person who shall pay

the same, and such receipt shall be a full and complete discharge for the money
50 paid.

~ CXLVIIL The Collector or Commissioners shall cause general notice to
Collector or Commis- be given in their respective jurisdictions, by proclamation

* sioners to give general no- . . .
tice of a%poiﬁtment of in the manner usual therein, of the Treasuries or offices

Treasuries, and of Officers T . . . : ; :
to whom Dutics are to bo PPointed by the Government for the receipt- of the said
- . g .
paid. . Duties, and of the officers or persons to” whom the said

Duties may be paid. .

he ‘ PART XVI.

made by or on account of the person liable to the same at .
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PART XVI.

Mode of Payment of Duties under Schedule 2, when parties desire to pay accor ding
to Numbers or:Letters.

CXLIX. The assessments upon profits-or income under Schedule 2 made
by the Collector or Commissioners, ghall be entered in’
Assessments underSche-
dule 2 to be entered i  books with the names and descriptions of the persons to
books be charged therewith, and their respective places of abode
set opposite thereto, which entries shall be distinguished by numbers or letters,
as the Collector or Commissioners shall think proper.

CL. When the person charged with any Duties under Schedule 2, and
Certificate of assessment WHOse mame and description shall have “been entered as
to be delivered to persons.  gforesaid, shall have declared his intention to pay i Duties
at the proper L'reasury or office or to the proper officer within. the time limited
by this Act for payment thereof, if the Collector or Commissioners shall be
satisfied with such declaration, they shall deliver to such person, or to any other
person attending on his behalf, a certificate under the signature of the Collector
“or of two or more of-the Commissioners, specifying the amount to be paid by
such person for one year upon such ‘assessmen

CLL Every such certificate shall be numbered or lettered with the same

Certificate to be num. Dumber or letter as the entry in the book to which the
bered and lettered. certificate shall relate, without naming or otherwise de-
scribing the person charged.

CLII. Such certificate shall, on production thereof, be a sufficient authority
to the officer in oharge of such Treasury or office or to such
collecting officer to receive from the person producing such
cer t1ﬁcate, the amount therein mentioned in such proportions thereof as by this

Act are made payable by instalments, and at the times by this Act appointed for
payment thereof.

Effect of certificate.

Y
=

CLHIL  On the payment of the sums contained in such certificate, or any
Adkriowledgment o PrOPOTtion thereof, the said officer in charge of such Trea-

ata °1dmgto cer-  sury or office or the collecting officer shall give an ac-
' knowledgment for the same as paid on account of the
certificate




certificats. »‘o‘,'s.:,.th'e Collector or Comm:ssionérs. by the numnb.
thelem as before dlrected

CLIV It shall be la,wful for - the Collector or Commlssmners to issue our
D uphcates to be deli. and deliver to the respective collecting officers duplicates

vered to_collecting offi- he assessmenis mad ; ini

poiilie s vt Mo of the k S e by them, containing ths sums. as-

ments are made under sessed on every yperson to whom a certificate hath been de-

a number or Jetter, a war- . ) .

rant for receiving the livered by letter or number, together with the number or

Duties to be delivered. letter set opposit.: thereto in their respective books before

mentioned, without naming such persors, and all such sums shall be paid to the

collecting officers : and such part thercof as shall not be so paid to them, may

be levied and collected as herein is prc vided.

CLV. The Duties payable on su:h last-mentioned assessments under Sche-
’ ’ . - v Ty o~ N 4+
Dutics on such assese.  Q0LE 2 shall be aid at the.plopel T easury or office, or to
ments, where, how, and the proper officer for receipt, by such instalments as by
when payable. . o qe ) .
this Act is direct:d, on or before the respective days ap-
pointed for the payment of the same.
"'CLVIL The acknowledgment hcreby required to be given on such pay-
. ment shall be delivered to the Collector or Comimissioners
Delivery of acknow- )
ledgment to Collector or  before the time when the amount is hereby made payable,
Commissioners. ‘ < .. .
and the Collector or Commissioners shall grant receipt for
the same. Such receipt shall be a sufficient discharge for the money so paid, in
satisfaction of so :nuch of the assessment as shall be men-

tioned in such certificate to be so paid.

Effect of receipt:

CLVIL 1If any person shall neglect to pay the Duties at the time and in

On default, Duties may the manner hereby directed for payment thereof, or having .
v‘?;y?eﬂed in the ordinary paid the sarfie, shall neglect to deliver the acknowledg
o ment required to be given on such payment as herembefa
directed;' the Collector or Commissioners shall deliver a duplicate in'the:
form of the assessment on any pelson *vho shall have made defaultm~

héreinafter

cnnt’uned

CLVIIL When
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CLVIII When the Collector or Commissioners shall not have receive,
When parties arenot 2 declaration of the intended payment to the Tregg
+ assessed by a number or  or office of the Duties to be charged under Schedule 2
Ietter, Commissioners to . . . )
d_elive'rfﬁdupgicate o alleo- shall not be satisfied with such declaration, they shall de};
bing ofiicerfor collection. a duplicate of the assessment to the collecting officer s
the name and description of the parties charged therewith as provided in Sectig

CXLIII of this Act.

CLIX. If after the receipt of any such declaration, the Duties shall not
Ii after declaration of paid, the Collector or Commissioners shall cause the na

: d STy
Iﬁﬁ%efnormletf;y depgs of the defaulter, and the amount of Duties assessed on

in;
is made, Collecto Com- 3 3 : 3 .' .
e e ey o t0 be Inserted m the dl'lphcate assessment of the collect
+ plicate to collecting officer.  officer, and such duplicate shall be of the like force an
effect for collecting the sum, and such sum shall be levied as if such name ant
sum had been inserted therein at the time of issuing such duplicate.

x

PART XVIIL
Recovery. of Duties.

CLX. Whenever the amount of any instalment of the said Duties shall no
In default of_vpayment, be paid by any person liable to pay the same on the da
ﬁggdmﬁgnfec‘ff‘:f’aﬁ“ggrg; appointed for the payment of such instalment, the colle¢
gﬁgreﬁf 011;):‘:”2;‘%‘;”;?1& and ing officer shall proceed for the recovery of ‘such mstal‘
moveable property. ~ ment by dlstress and sale of the moveable property, o
by the attachment and sale of the immoveable property of the person s

making default as hereinafter provided.

Seizure and sl of CLXIL In the seizure and sale of moveable propert;

bl roperty to be ; : ) 1 e
mado acootding to follow. 10T arrears of assessment, the following rules shall be ob

ing Rules. - served :—

1st.—The Collector or Commissioners shall employ a person, hereinafte
Collector or Comunis- called the'Distrainmg Officer, to distrain the property, an
i‘gﬁf;lsnfgg fv‘ﬁﬁ‘;hdgﬁ;:gg shall furnish to such officer a demand in writing, signe
in writing. - by the Collector or Commissioners or by some office
“empowered by him in that behalf, s pemfymg the amount of the arrearfor whic
the distress shall be issued, and the date on which the arrear fell due.

272(1.———Thé
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9nd.—The Distraining Officer shall -produce the writing as authority for
Dufautter fo be served making the distress, and on the day on which the property
with a copy- : shall be distrained, shall deliver a copy of-such writing to the
defaulter, endorsing thereon a list or inventory of the property distrained, and the
- name of the place Where the property may be lodged or kept.

3rd.—The writing shall further set forth that the distrained property will be
 Wiiting to_ state that  DFought to public sale within three days, unless the amount

the ~distrained Pl'OPertY and the expense of the distress bé previously discharged.
will be sold. X el :

Ath—When a defaulter shall be absent, a copy of the writing, with the en-
rthwith be fixed or left at his usual place

Mode of service when
defaulter is absent.

CLXIL - When ault 'ce, shall neglect to pay the
Consequence of defaul- -amount due, or when a defualter shall have absconded or be
fg;z%‘gg?,g;gggg affer  therwise not forthcoming, so that the notice cannot be serv-
self. ed upon him, the Distraining Officer shall transmit an inven-

tory of the property distrained to the Collector or Commissioners.

CLXIII. Ifa defaulter, whose property has been distrained, shall before the

On tender of arrear and Ay of sale tender payment of the arrear demanded together
g}f{ﬁ;gefhsﬁg; % bteh\ev?t?.r with payment of the necessary expenses attending the dis-
drawn. tress, the Distraining Officer shall receive the amount of the

arréar and expenses, and shall forthwith release the property.

CLXIV. The distresslevied shall not be excessive, and the value of the pro-
perty distrained shall be as nearly as possible proportionate

Distress tobe proportion- ;
ate to the arrear. to the amount of the arrear.
Time for distress. CLXYV. The distress shall be made after sunrise and

before ggnset, and not at.any other time.

CLXVI. The Distraining Officer shall have power to force open any stable,
“What places distrainer - ccow-house, gdaha granary, gOdOWIl, out-house, or other
may foreo open. - building, as also to enter any dwelling-house, the outer
door of which may be open, (excepting the apartments in such dwelling house
¢ appropriated
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appropriated for the zenanah -or residence of women, which, by the usage of the
country, are considered Private,) and to break open the door of any room in

such  dwelling-house for the purpose of attaching property beldnging to a de-
faulter and lodged therein.

CLXVII. Where a Distraining Officer shall have reason to suppose that

5 o the property of a:defaulter is lodged within a dwelling-house

_ Powers of distrainer to o et L !

force open doors in the the outer doorof which may be shut, or within any apart-
presence of a Police Officer. ' . . ) :

ments appropriated to women, which by the usage of the

country are considercd private, such officer shall represent the same to the

head officer of the Police within whose jurisdiction the house may be situated,

and on such representation the head officer of the Police shall send a Police

Officer to the spot, in the presence of whom the Distraining Officer may force

open the outer door of such dwelling-house.

CLXVIII, The Distraining Officer may also in the presence of the Police
Vode of distraining Officer, after due notice given for the removal of women with-
within zenanahs. in & zenanah, and after furnishing means for their removal in
a suitable manner, if they be women of rank who, according to the custom of
the country, cannot appear in public, enter the zemanah apartments for the
purpose of distraining the defaulter’s property therein; but such property, if
found, shall be immediately removed from such apartments, after which they
shall be left free to the former occupants.

CLXIX. On theoccurrence of an arrear, or at any subsequent period, the

Real riy may be Collector or Commissioners shall have authority to attach
eal prope . ) . . . T :
attached, but previous “at their diseretion the whole or such portion of a defaulter’s
sanction of the Chief Re- .

venue Authority oftheDi- . immoveable property as they may deem sufficient to an-
i recessary for  the ) ) .7 ) . . .
ot e proper- swer the amount in - arvear ; but the previous sanction of
by the Chiel Revenue Authority of the Division shall, in all

cases, be necessary for the sale of immoveable property.

CLXX. When a defaulter shall not have any moveable property, of which
When Callector may sell  distraint cafi be made, or wifn, aa.fter the moveable property
fl}eq({éft‘g‘?;j%i1};:,)“’132’{51 of such defaulter shall have been distrained and sold, the
porty of the defanlter. gprear due, with all expenses of the distress and sale is not
ated by the proceeds of such sale, the Collector or Commissioners' may,

anction ag aforesaid, proceed to sell the immoveable property of the

CLXXIL The
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warrant, or make such arrangement for the payment of the same as chall bhe
<atlsfa,ctory to the Collector or Commissioners, or satisfy the Collector or Com-
missioners that 1é has 100 Pm‘q@m‘ means of paying the arrears and that he has a
reasonable excﬁse for not having pald such Collector or Commissioners may aenf]
him to the Civil J ail, there to remain for such time as shall be directed by «a
- warrant addressed to the keeper of the Jail, unless he shall inthe meantime pay
‘the full amount of the saldfarrears ‘Provided that the time for which a debtor nay
be confined in Jail undel such Warrant shall not exceed three calendar months when
the amount of such arrears shall not exceed fifty Rupees, or six calendar mont ths
when such amount does not exoee’l five hundred Rupees, or two years in any ofhei
case. Provided also that such imprisonment shall not extinguish the hablh
pay such arrears, but all proper ty then belonging to the defaulter or afterwa L
acq_mred shall be lidble to be chstralned or amached under the provisions of thls
Act in satisfaction of such arrears, or of so much thel eof as shall remain unpaid
as if 1o imprisonment had been order ed

CLXXXL If any claim shall be made in any Presidency Town to Or in
Procedure in Presidency espect of any moveable property distrained tnder this Act,
Towns as pi‘;pe‘;lt";,imdi;? or in respect of the proceeds thereof, by any person not
trained. being the party chargeable with the Duties in respect of
. which such distress or attaclument is made, such claim shall be certified by the
~Commnussioners of such Pr residency Town to the Small.Cause Court, and there-
upon such proceedings shall be taken for deciding the same asif the property
had been taken in execution under process of such Court and such property had
then been claimed by some pejgon not being the party against whom the pro-

cess 1ssued.

CLXXXIIL Ifin any Station of the Straits Settlement a like claim shall
Procedurs in Straits D€ Mmade m respect of any such moveable property dis-
Settlement. trained as aforesaid, such claim shall be certified by the
Commissioners of such Station to the Court of Judicature thereof, and such
claim shall thereupon be heard and determined in a summary way by such
Court or by any Division of such Court at their General and Quarter Sessions

or otherwise.

CLXXXIIL If in any district or place other than a Presidency” 10\7\’1’1 or a
Procedure in other pla-  Otation in the Straits Settlement such claim as aforesaid shall
ces. be made to such moveable property dlqtramel as aforesaid,

sueh clalin Qh'dl be hocu“d and determmcd ina sug;m Way b) the Collector.

CLXXXIV. If a-ny




deposrc shall have been made, it shall be f01felted in Qa‘ubfftctlon of the
and it se uuty shall have been given, the amount shall be levied in the

® .
The claim of the Government for all sums payable for the said
Duties shall have priority over all private claims, arising
have priority over all pri-  after the said Duties accrued due, upon any immoveable pro-
vae claims perty attached, or upon any moveable property distrained
- upon under this Act. Provided that if the property attached be itself the subject
of the assessment in respect of which the attachment shall have issued, the claim
of the Government for the arrears due on the said assessment shall have priority

over all private claims.

CLXXXVI. No goodsor chattels shall be liable to be taken by virtue of
Goods of defauttors are ALY execution or other process, warrant, or authority, or

not to be removed wnder by virtue of any assignmexg, or on any pretence whatever
any execution or assign- - ) ) ) ?

ment, wntil all Duties ave unless the person at whose swt the execution or seizure shall
poid. be sued out or made, or to whom such assignment shall be
made, shall, before the sale or removal of such ,goods and chattels, pay or cause
to be paid to the proper officer all arrears of the said Duties which shall be due by
the judgment- debtor or assignors at the time of seizing such goodsor chattels,
or Wthh shall be payable for the year in which such seizure shall be made,.

pmvulcd that the said Duties shall not be claimed under this Section for more
than one year.

QLXX\V II. When any person chargeable with the Duties hereby made

and guig&ujlelb payable as aforesaid, shall be a minor, or when any person
& person - " so chargeable shall die, in every such case the parent
5 OF guardian of such infant, upen default of paynient by

him,
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- L I : . ‘
him, or the representative of tlie person so.dying, shall be liable to the amount
of the assets received, for th :

made, or the person so d

s which the said infant ought to have
s }1@rgéable with, and if such parent or
shall neglect or refuse to pay as aforesaid, it shall
be lawful to proceed against them in like manner as against any other person
~ making default of payment of the said Duties ; and the parent or guardian making
payments as aforesaid shall be allowed every. sum .paid -for such infant in his
accounts, and all representatives shall be allowed to deduct all such payments
out of the assets of the person so dying. ‘

Cagal

guardiat, or such representative, s

CLXXXVIIL  The claim of the Government for all - sums payable for the
Prioity of Government saild Duties shall' have priority over all private claims in
clabms, © administering -the assets of any deceased person by his:

representative, or of any bankrupt- or insolvent by his assignee, provided
- that the said Duties shall not” be: claimed under this Section for more than

one year,

CLXXXIX. If this Act shall not come into operation in any district
Where the Act shall not  previous to the time appointed for the payment of the first,
Ef?iﬁﬁﬁof‘éﬁ’elﬁﬁ‘yﬂﬁﬁf"z‘é or any subsequent instalment of the said Duties, or within
any igstaiments shall fall the year of assessment, it shall be lawful for the Collector
just times of payment. or Commiissioners executing this Act, who shall have made
or allowed any assessment after ‘the period appointed for any such payment,
(which they are hereby declared to be competent to do,) from time to time, -
when the same shall be necess#iry,”to settle and adjust at what time any instalment
of which the time for payment shall then have elapsed, shall be paid, in such

manner as to them shall appear just and reasonable.

PART XVIIL

Application of the Duties.

Rk TR

CXC. All monies arising from the Duties hereby imposed shall be paid
i o easuri C Her Majesty’s Government
All the Duties o be paid into such of the Treasuries of Her jesty

Ain the fixst instance into  in India as the local Government shall from time to time
the Government Treasury ) } ) . ,
toan account to be headed  dlirect, to an account to be headed Income Tax Account.
Income Tax Account. . | .. .

CXCL A separate
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. g ;. 5 . . .

' CXCIL: A§ separate account shall be kept at the said
A geparate account to be . s et o SRR .

kept at the Treasury of the Treasuries of al} g'patd In-on account of the said one

! peseent, Dty per cent. Daty.

.

CXCIL A separate account shall also be kept of such sums paid m on
~account of the said one per-cent Duty, as shall have been
R A separate account to ’ T . : . :
be kept of the I per-cent assessed upon persons residing in, or carrying on business
Duty paid in Presidency -, ) T B S . m
Towns and Straits Settle- in or upon any house or land in any Presidency Town or

ment, &e. any Station in the Straits Settlement or in any dlistrict.

& S
. CXCIIL A separate account shall be kept of the Duty paid i respect to
Special appropriation of  the said one per-cent Duty which shall accrue from the di-
- the 1 per-cent Duty. vidends or interest paid upon the Government debt and
from the salaries of public officers, and from the profits of any Railway or other
public Company whose profits shall be derived from different parts of India or
B 4 of which any part of the profits is derived from a place other than that at which
its head Office is situate. The amount comprised in such account of the one per-
cent Duty shall be appropriated to the different Governments in India, to be
applied according to their discretion for the execution of roads, canals, or other
reproductive public works which have been duly sanctioned. Such appropria-
tion shall be made to each local Government in the proportion in which each
Presidency or Lieutenant-Governorship or Province under a Chief Commissioner
shall contribute o the whole amount of the Duty raised under this Act.

CXCIV. The whole of the residue of the sums derived from the said one
s . per cent Duty shall be appgropriated to each Presidency,
i Appropriation of resi- | , ) R
I due of the 1 per-cent Lieutenant-Governorship, and Province, to the extent con-
Duty. . . . e )
w tributed by such Presidency, Lieutenant-Governorship, and
. Province, and shall be expended by the local Government and Chief Commis- -
) p M
sioners thereof in roads, canals, or other reproductive public works duly sanction-
ed as aforesaid, in the various Districts under them, as nearly as may be i pro-
portion to the respective contributions of such Districts thereto.

‘ PART XIX.

Penalties.

- CXCV. If any officer employed to receive or collect any Duties under
ety on colleting  this Act :—1stly—shall fraudulently collect or attempt to
collect any mouey .on account of Duties under this Act

misconduct in
on'not charged or chargeable therewith; or o
' 2ndly.—Shall
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2ndly.—Shall fraudulently receive or collect, or atiempt to receive or
collect, from any person more money than is actually charged against such person
upon his assessment; or

3rdly.—Shall receive or collect any money whatsoever under color of this
Act, and not pay over and account for the whole of such money ; or

4thly—If any such officer employed or authorized to serve any notice, or to’
make any distress, attachment, or sale under this Act, shall extort or obtain or at-
tempt to extort or obtain, any sum of money or valnable thing other than such
money as he shall have been authorized to receive or collect under this Act, from
any person whatever, under color of his employment or authority, or as a bribe
for forbearing to exercise any employmenf or authority under this Act, such offi-
cer shall be deemed guilty of amisdemeanor, and shall be liable to impri-
sonment with or without hard labor for a period not exceeding six months, and
shall, for every such offence, forfeit a sum notexceeding one thousand Rupees,
and in default, and until such payment be made, shall be liable to further
imprisonment with or without hard labor for a period not exceeding six
months, - ‘

CXCVIL Ifany person, not being employed or authorized to serve any notice
Penalty on pereons pre-  Tequired  to be given under this Act, or to receive or collect

tending to be employed to : . . - .
corve notices or wellecy  any money under this Act, shall falsely pretend that he is

monies. employed or authorized to serve any notice, or to receive or
collect any money under this Act, and shall, by such false pretence, obtain or
attempt to obtain any money or valuable thing whatsoever from any person what-
soever, the person so offending shall be deemed guilty of a misdemeanor, and
shall be liable to the punishment and penalties in the last preceding Section
mentioned.

CXCVIL  Any person employed or pretending to be employed.to make
Punishment for unlaw- a0y distress under this Act, who shall knowingly enter
ful entry. the apartments of any Ilindvu or Mahomedan wornu,
whuh by the usage of the country, are deemed private, or shall force open the
outer door of a dwelhno house contrary to the provisions of the 17th Part of
this Act, shall be liable to be imprisoned with or without hard labor for any
period not OXCCleDé three months.

s ‘ CXCVIIL  If any
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CXCVIIL If any person shall take away any moveable property duly
stras nder this. Act ing i e distrained
Penalty for forcibly or dlst_la.med. und/er thlbs’vact, knowing it to b .
clandestinely taking away while subject to such - distress, such ~person~sha11, Oon convic-
distrained property. . . e i ; ]
tion, be liable to be imprisoned for a period'not exceeding
three months, or until he sooner restores the property, or makes good the value
of it to the Distraining Officer, and. shall also be liable to a fine not exceeding
the value of such property.

CXCIX. If any person shall forge, counterfeit, or alter, or cause or procure
to be forged, counterfeited, or altered, or shall knowingly or
wilfully aid or assist in forging, counterfeiting, or altering
any certificate of the Collector or the Commissioners or of any Ex-Officio or
Special Assessor, or of any Deputy Collector acting in the execution of this
- . Act, or any certificate or any acknowledgment, or any receipt which any
Officer is, by this Act, authorized to give on the receipt of any money payable
under this Act, or shall utter any such forged, counterfeited, or altered certifi-
cate or acknowledgment, or receipt as aforesaid, with intent to defraud Her
Magesty or the Secretary of State in' Council, or the Government, or any
person ‘whomsoever, every person so offending and being lawfully convicted
thereof shall be adjudged guilty of felony, and shall be liable, if a European
or American, to be sentenced to penal servitude for any period not exceeding
ten years, or to imprisonment with or without hard labor for any term not ex-
ceeding two years, and, if not a European or American, to be sentenced to
trausportation for any period not exceeding fourteen years, or to imprisonment
with or without hard labor for any term not exceesding seven years. .~ F

Penalty {for forgery.

CC. Every person who, with the intention of inducing any Collector, or
Penalty for assaulting 31y other Officer employed to carry out the provisions of
Collector, &. this Act, to refrain from exercising any of the lawful powers
vested in such Collector or other Officer under the authority of this Act, or
with the intention of inducing any person lable Lo pay any Duties under this
Act, to 'refrain‘ from making any return or declaration, or doiug any acl, or
making any payment required by this Act, shall assault, or make a show of
assaulting, or shall wrongfully restrain or attempt wronglully to restrain, or
Shall overawwe by means of an unlawful assembly, or attempt so 10 overawe any
! Collector or other Officer, or any such other person as aforesaid, and
©rsons who shall combine by the closing of shops or otherwise to induce,
all. do any act with intent to induce any other person or persons to

: break
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break the public peace or otherwise to obstruct the ‘operation of this Act,
shall be liable to a sentence of mprisonment with or without hard labor
for a period not exceeding twelve months, or to a°
hundred Rupees, or to both, such fine being com
further period of imprisonment not exceeding twelve

if not paid, to a

herwise, intimidate
rson liable to pay any
ntention of preventing such
pr:' declaration, or doing
ent required by this Act, he
h or Withouf hard labor for a
ifig two hundred Rupees,
further period of im.

CCL If any person shall, by violence
Penalty for intimidating ot a‘FtemPt to lntlmld
with the intention of pre- PDutles under this Act::
venting persons from mak- . R !
ing returns, declarations, Person from making
or payments, &c. : .

any act, oram
shall be liable to a sentence of,
period not exceeding six ‘mon

Or to both suoh fine

th

or afﬁrmamon to
r‘ o any other person

state the trith to any pubhc servant
" authorized to administer an oath or affirmation in any matter
relating to this Act, states to such public servaat or other person as aforesaid,
tou_ching that subject, as true, that which he knows to be false, or does not
believe to be true, he shall be punished with imprisonment with or without
hard labor for a term which may extend to three years, and shall also be lialle
to o fine not excéeding five thousand Rupees.

'Faglsg depg_)sitioﬁ.‘; e

CCIIL. Any charge to be preferred under the last preceding Section for
Charge to be preferred 217 of the offences therein mentioned, in regard to any
where perjury committed.  affidavit, deposition, or affirmation, shall and may be tried
and determined in the place where such affidavit, deposition, or affirmation shall
be exhibited to the Collector or Commissioners in pursuance of this Act; butif
such offence shall have Dbeen committed by any European British subject, the
charge shall be tried and determined by one of Her Majesty’s Supreme Courts

of Judicature.

CCIv. If any pegson shall knowingly and wilfully male or deliver any false

ety for making fals or fraudulent account, statement, or declaration in any return
enaity or making laise

yeturns of profits-or of the  which he is required to make under the provisions of this Act,
{ Jands, o : .

value of Jand such person shall for every such offence, il not otherwise

provided

‘,'e ot exceeding five




prowded for
which he 1s justly
hundred Rupees.

g" ble in addmon to a fulther sum not exceedmg

.o

CCV. Every person who shall knowingly and wilfully aid, abet, or assist,
Penalty for accessories or 1ncite or incluce any other person to make or deliver- any
before the fact. such false or frandulent account, statement, or declar ation
as aforesaid, shall, for every such offence, forfeit the sum of five hundred Rupees

CCVI. If any person shall knowingly make any false claim for any
| False clain to abatement ab’atemernt under the first Schedule of this Act, or shall
under Schedule 1. be guilty of any fraud or misrepresentation in making
such claim, or in obfaining or endeavoring to obtain any such abatement, or
knowingly shall untruly declare the amount or value of any loss under the ruleg

relating to Schedule 1, or the amount or value of any abatement made or agreed
""" to be made in the rent of the land or house in his occupation on account of such,
loss, with intent fraudulently to obtain any such abatement, he shall forfeit treble
the amount of Duties justly chargeable on him in respect of the said land or
house, in addition to a further sum not exceeding five hundred Rupees ; snd if the
occupier of any such land or house, or any other. person whatever, shall aid, abet:
or assist any person charged to the said Duties in making such false or fraudulent
claim, or shall fraudulently or untruly declarc the amount or value of any abate,
ment made or agreed to be made in the rent of the said land or house, or the
armount of such loss, with intent frandulently to” obtain for the person so charged.

any abatement as aforesaid, every such person shall forfeit a sum not e\.ceedmﬂ
five hundred Rupees

CCVIL If any person shall knowingly make any false claim to any abate:

False claim to abatement 1260t under any Schedule of this Act, or to any excmption
or exemption. or deduction under the 18th or 14th Partsof this Act, or
shiall knowingly be guilty of any fraud or contrivancein making any claim under
any of the said Schedules, or uuder the said 13th or 14th Parts of this Act, or in
obtaining any abatement, or any exemption or deduction, or any certificate as
aforesaid, under any of the said Schedules, or the said 13th or 14th Part, or
aﬂ‘ frandulently conceal or untruly declare any incomg or amount of income,
By sum which he may have charged, or have been entitled, under the authori-
to charge against any other person, or which he may have deduct-
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or if any such person shall fraudulently make a second claim for the came cause

any payment to which quch person claiming exemption as aforesaid may be liable ;

—every such person so offending shall forfeit.a sum not exceeding five hundred
Rupees and treble the Duties chargeable in respect of all the sources of his income,
as if such claim had not been made or allowed ; and if any person shall knowingﬂy
and wilfully aid, abet, or assist any such person in committing any suca fraucd as
aforesaicd, the person so aiding, -abetting, or assisting, shall forfeit a sum not
exceeding five hundred Rupees. -

CCVIIL  Any person who shall be gulty of any offence mentioned in Sec-
_ tion LXXV of this Act, in regard to the Composition

Penalty under Section . . . L
LXXV relating to com- therein mentioned, shall forfeit a sum not excceding five
position. hundred Rupecs and treble the Duties justly chargeable in

respect of all the sources of his 1 income. . e

“CCIX. I any p’ersoﬁ,”béi” ' minoned 1o appeaa: before the: Collee-

Refusal to appear before

purposefor if any such person, being summoned, shall appear before the Collector
‘or Commissioners, but shall refuse to be sworn or to subscribe such oath as
aforesaid, or having taken and subscribed the same, shall refuse to answer any
question touching the matters depending before the Collector or Commissioners,
every person so offending shall forfelt a sum not exceeding two hundred Rupees
_ for every such offence.

CCX. Ifany person who ought by this Act to deliver any list, return, or

X declaration, shall refuse or wilfully neglect so to do within
Penalty for refusal or . o

neglect to deliver list, re-  the time limited in any notice given under this Act, or shall
turn, or declaration, ’ . .

under any pretence wilfully delay the delivery thereof, every
such person so offending shall forfeit any sum not exceeding two hundred Rupees,

and shall be liable to be assessed in treble the amount with which he is justly
‘chargeable.

Al 4 v - » v
CCXI. If any person required by the Collector or Commissioners under
Penaliy for refusal or this Act, to make out, verify, or deliver any rerurn requir-

neglect to deliver rebwrus  ¢od by this T appear before 1ollé - -
e e bofore Collac. y this Act, or to appear before the Colléctor or Com

toror Conmissioners, when  Tissioners, shall refuse or wilfully neglect to make out,
-required to do so.

tor or Commiissioners as aforesaid, for any of the pur;poseb‘\
Commissioners. - mentioned in" this Act, shall refuse or neglect to appear-
before the Collector of Commissioners at the time and place appointed for that -

verify, or deliver such return, or to appear befom the .
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Collector or Commissioners
missioners In pursuance-o
any sum not exceeding

w6d by the Collector or Com-
oson so - offending shall forfeit
ghall be liable to be assessed  in
16“ -

@Dy an’oath or solemn affirm-
A < Act, shall wilfully disclose
pecreey. i Jpath-or affirmation he s bound
to keep secret, he ha goned with or without hard labor
fora period: ‘ C 5150 be liable to a-fine not

Befdfe

XIV. 1f any personshall wilfully obstruct any Assessor or %@Hecting
s Y Py - : M Lo ol .
_Penalty for obstruction Officer, or any officer duly authorized In the execution

to officers in due execution  of this Act in the due execution of his office or duty, such
of duty.

person shall, for every such offence, forfeit a sum not
exceeding five hundred Rupees. '

CCXV. If any person chargeable with any Dutics under this Act, shall,
pel;alty for avoiding us- DY fraudulently changing his place of residence or by fraudu-

_ snfosggf“fub"ff’;z‘g}l‘ﬁﬂ?&l‘: lently converting his property or any part thereof, or by
. position of property. fraudulently conveying or assigning, or prelending to con-
vey or assign the same, or by frandulently altering any security with relation to
such property, or by fraudulently rendering the same or any part thereof tem-
porarily unproductive, in order that such person may not be charged for the
same, ot shall by any falsehood, wilful neglect, fraud, or contrivance whatsoever
“used or practised, avoid, or attempt to avoid being charged and assessed according
o'the true intent and meaning of this Act, every such person shall, on proof
reof before the Collector or Commissioners acting for the place wherein
orson shall be chargeable, be charged and asscssed 1n treble the amount
ge which ought to have been madé on such person ; and if nany
o shall have been f{ssc-ssed in an amownt less than the assess-
- - ent




s
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ment which ought to ha-ve‘ been made on him, he shall be assessed and charged
in treble the amount of the difference between the sum with which such person
shall have been charged and the sum with which he ought to have been charged,
to be added. to such assessment, and shall also be liable to be imprisoned with or
without hard labor for a period not exceeding two years, and to a fine not
exceeding one thousand Rupces. ” .

CCXVI. If any person, being assessed to the said Duties, shall remove out
- rict wher ; 5
Penalty for removing Of: the D.ls?t . here he Sha.n have been &SS_\,SSQd to the
from District after assess-  saldl Duties, without first paying or discharging all the said
ment without leaving sufli- . . Y .
clent property to satify ~Dutles charged upon him -which shall then be due and
te . . . . . .
Duties payable, and without leaving in such District sufficient pro-
perty whereon the said Duties in arrear may be ra1sed and levied, and the same
shall remain in arrear and unpaid for the space of twentv days after the time ap-
pointed by this Act for payment thereof, every such " person shall forfeit (over
and above the sald Dutleb S0 left ‘unpa as a,fmesald ) a sum not exceedlncr two
hundred Rupees L E

CCIVIL. N ofhing in this Act contained shall prevent any person being
Saving of punishment - punished for any offence in any manner otherwise provided
otherwise provided bylaw.  hy law, Provided that if any proceedings be taken under
this Act for the punishment of any person for an offence, a_conviction or acquittal
shall be a bar to any other proceedings for the same offence.

PART XX
Mode of enforcing Penalties.

*CCVXIIL Except as otherwise provided, all offences under this Act may be
tried by any Magistrate, Joint Magistrate, or person lawfully
evercising the powers of a Magistrate, unless the peried of
imprisonment to which the offender may be liable, exceed that which the Magis-
trate, Joint Magistrate, or other Officer as aforesaid is competent to award under
the laws for the time being in force in the Presidency or place in which such Ma-
gistrate, Jont Magistrate, or other Officer as aforesaid is employed. When the
period of imprisoriment provided by this Act exceeds the period that may be
awarded by such Magistrate, Joint Magistrate, or other Officer as aforesaid, the
offencler shall be comnntted for trial before the Sessions’ Judoe, if the evidence
f flVQll -

Cognizance of offences.
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given before st uch 3 Magistrate, :Joint Mamﬁtra,be or other. Officer as afores: aid shall

appear tosuch Magistrate, J omt_,Magmtratg,g, /ther Officer syfficient for the con-
viction of the accused.

CCXIX. Except as aforesaid, all oﬂ'ences declared to be punishable under
District ine which cer- this Act with ﬁne or forfemire, or fine and imprisonment,
tain offences shall be tried.  may be tried in the District or place in which the offence
was committed, or in which the person charge;l with the same is apprehended.

CCXX. A Magistrate may refer for trial &nd decision any charge of an
Magistrate wmay refer Offence hereby made punishable by fine only, to any of his
offences punishable with A oqistants, and in such case every such Assistant may exer-
trial. cise all the powers vested in a Magistrate by any law for
the time belng in force, subject to all the rules applicable to Criminal cases deput-
ed to such Assistant acting judicially.

CCXXIL The local Government may give general authority to any such

Assistant to exercise, without reference by a Magistrate
Local Government may . . A © ’
authorize Assistants to ex-  any of the powers which such Assistant is hereby rendered
ercise such powers with- . ' .
out reference by Magis- competent to exercise upon reference by a Magistrate, sub-
trate. . : : .
e Jec’s to appeal to the Magistrate from any conviction by

hin one month from the date of conviction.

Mogistrate may ol for CCXXII. A Magistrate may at any time call from

any case pending b.fore any of his Assistants, any case pending before such Assist-
guch Assistant. ants ’ o
ants.

CCOXXIIL  If any offence which by this Act is declared to be punishable
Jurisdiction over British ~ With fine and imprisonment, or imprisonment only, shall be
iglbrfezgf.fsengg:méxet;;% % committed hy a Furopean British subject beyond the local
limits of Supreme Court.  Jimjts of the jurisdiction of Her Majesty’s Supreme Courts
‘of Judicature, the offender shall be liable, upon conviction before one of the said
Supreme Courts of Judicature, to the punishment to which by this Act the offend-
1s declared to be liable upon conviction.

If any offence which by this Act is declaredto be punishable
with fine or forfeiture, or with fine and imprisonment not
exceeding six months, shall be committed by any person
within the local limits of the Jun\dlctlon of any Court of
Judicature

isdiction in
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Judicature established by Royal Charter, such «ffence shall- be punishable upon
summary conviction by any Magistrate of Police of the Presidency Town or
Station in which such Court is held.

CCXXYV. No conviction, order, or judgment under the last preceding

Section shall be quashed for error of form or procedure,

ed%ﬁ;‘“;;‘;?ﬁ;l ;ﬁl;ae auash- -y only on the merits, and it shall not be necessary to state

on thegface of the conviction, order, or judgment the evi-

dence on which it proceeds, but the depositions taken, or a copy of them, shall be

returned with the conviction, order, or judgment in obedience to any writ of cer-

tiorari, anddif no jurisdiction appears on the face of the conviction, order, or

judgment, but the depositions taken supply that defect, the conviction, order, or
judgment shall be aided by what so-appears in such depositions.

All other offences com- CCXXVIL Al other offences punishable under this
g‘;;t,?jm‘g‘%‘;ﬁ;;‘jeg‘;;gshgf Act, which shall be committed within the local limits of any
ble by such Court. Court “of Judicature established by Royal Charter, shall

be punishable by such Court.

B CCXXV_II. All fines, forfeitures or penalties imposed under the autho-
" Tevy of forfeitures and 1t ity of this Act for offences punishable by any Magistrate,
penalties by distress. or person lawfully exercising the powers of a Magistrate,
or Assistant Magistrate, may, in case of non-payment thereof, be levied by dis-
tress and sale of the goods and chattels of the offender by warrant under the
hand of any of the above-named Officers.

CCXXVIH. In case any such fines, forfeitures, or penalties shall not
» be forthwith paid, any such Offizer may order the offender
Procedure until return : ) )
is made to warrant of dis- t0 be apprehended and detained in safe custody until the
tr
e return can be conveniently made to such warrant of
distress, unless the offender shall give security to the satisfaction of such Officer
for his appearance at such place and time as shall be appointed for the return of
the warrant of distress.

CCXXIX. If upon the return of such warrant it shall appear that no
Tunprisonmont, i distress suflicient distress can’ be had whereon to levy such fine,
not sufficient. - forfeiture, or pen alty, and the same slnll not be forthwith
U : ’ . paid,




paid, or in case it shall appear to the satisfaction of such Officer, by the confes-
sion of the offender or otherwise, that he has not sufficient goods and chattels
wheretipon such fine or sum of money could be‘_“levied if a warrant of distress
- were issued, any such Officer may, by warrant under his hard, commit the

- offender, provided he is not a European Bﬁi}ish subject, to prison, there to he
imprisoned, accordiﬁg to the discretion of such Officer, for any term not ex-
ceeding two calendar months when the amount of fine shall not exceed fifty
Rupees, and for any term not exceeding four calendpr months when the amount
shall not exceed one hundred Rupees, and for any term not exceeding six calen-
dar months in any other case, the commitment to be determinable in each of the
cases aforesaid on payment of the amount. 4

CCXXX. If the offender shall be a European British subject, the Magie-

_ trate shall record the facts and transmit such record to the
Levy of fines from Eu- . o . . g

ropean British subjects. District Court of the District wherein the offender is con-

victed, and the amount of the fine, forfeiture, or penalty and the costs (if any) shall
-be levied 1n the manner provideﬁ for the execution of decrees of the Civil Court.

: CCXXXI. Whenever an award of hard labor is
Award of hard labor not R ‘
1o be commuted to the pay- made under this Act, the Court shall not commute such

fine. : ) .
ment of & fine labor to the payment of a fine under Regulation I1. 1834 of
the Bengal Code.

CCXXXIL Al forfeitures or penalties not exceeding two hundred Rupees,
Penalties not sxceeding imposed by this Act, exclusive of any increased Duties

200 Rs., and increased as-  chargeable under this Act, may be recovered before the
sessments recoverable be-

fore Collector or Commis- Collector or before two or more Commissioners in and for

sioners. the place wherein the offence shall have been -committed
or the offender shall have been assessed.

- CCXXXIIL  The Collector or Commissioners shall take cognizance of any

_ o offence of which he or they shall have cognizance under
Cognizance of offences . . . - . . .

" how 10 be taken by Collec-  the last Section, upon information or complaint in writing

tor or Commissioners.

made to them, and upon a summons to the party accused

to appear before the Collector or Commissioners at such time and place as they shall

ot.without such summons, in case the person shall be guilty of the offence in

CCXXXIV. The
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CCXXXIV. The Collector or Commissioners shall examine into the mat-

- Tioa ceed to hear and determine the same
Adjndication tobeina ter Of fact and proceed to
Summary way. . _ in a summary way, and upon proof made thercof, either

by voluntary confess;%u of the party accused, or by evidence of one or more
credible witness or mtnesses, or otherwise, as the case may require, to give
judgment for the penalty or if the Collector or Commissioners shall think pro-
per, to mitigate the same for such palt of the penalty as he or they shall
direct. _
CCXXXV. In such case the Collector or Commissioners shall assess the
Penalty to be choM1 penalty upon’the party, and charge the same in t,he' assess-
in addition to Dutiesassess-  ment to which the penalty adjudged shall particularly
ed relate, and in add_mon to the Duties in case the party
shall be charged therewith.

Levy of forfeitures or CCXXXVIL The forfeitures or penalnes so adjudged
penalties. shall be levied in like mannerm as the DUtleS under this
Act. ( N

CCXXXVIL The informer shall, in all cases, upon the Collector or
e Commissioners certifying that he has conducted himself
Reward to informers.
properly in regard to his information, be entitled to re-
ceive one moiety of the amount of the penalty awarded exclusive of any increased
assessment ; and when more informers than one are concerned they shall be en-

titled to such moiety in such shares as the Collector or Commissioners shall
award. ®

CCXXXVIIL  Theadjudication of the Collector or Commissioners shall in
Adjudication of Collec- 811 Cases cognizable by them be final and conclusive to all
tor or Commissionersfinal.  ingents-and purposes, without power of appeal from the
same, and the proceedings of the Collector or Commissioners shall not be re-
moveable by any process whatever into any Court of Law or Equity, or be sub-
ject to revision.

CCXXXIX. In any proceeding for the recovery of any such Duties or
Custs of suit recoverable  Penalties respectively granted or impo sed by this Act,
hesides penalty. such Duties and p@nalties esp ectlvely shall be reco.
verable’




¢

verable with . full -

same, .

CCXL. ‘, W]%eneve g by this Act any increased rate of Duty is imposed as a

Increasedgpntyjmayi)e{ _penalgy, or as part, of, -or in addition 1, any penalty, such
addedwa’“?‘sf“e“t- . increased rate of Duty shall be added to the assessment,.
and be collected and levied in like manner as any Duties included in such assess-

ment may be collected and levied.

.-
CCXLI All penalties, forfeitures, and fines levied under this Act, after
Penalties to be paid to deducting any portion thereof hereby g}gthorizecl to be
Income Tax Account. paid as aforesaid, shall be paid to the acBunt to be headed

Income Tax Account, in Section CXC of this Act mentioned, and shall be held
available for the purposes of this Act.

PART XXI.

Miscellaneous.

CCXLII. Every provision in this Act contained and applied to the
Provision applied to any  D'uties in any particular Schedule, which shall also be appli-
partionlar ai‘?i%ﬂiissﬁzy cable to the Duties in any other Schedule, and not repyg-
dule. . nant to the provisions for ascertaining or charging the Duties
in such other Schedule, shall, in ascertaining and charging the same, be applied
as fully and effectually as if the application thereof had been so expressly
and particularly directed.
#*
CCXLIII. It shall be lawful for the Governor-General of India in
" Governor-General  in CounCﬂ to postpone, for such period as he shall deem ne.
S};’;}gﬂ}m ’:fayActP‘i’itp;’I’f; cessary, the period for this Act to come into operation in
part of India. : any part of India. But no other tax or duty shall during
such period be leviable in that part of India except such
as could be lawfully levied in addition to the.Duties

provided by this Act. .

.

Proviso.

CCXLIV. No action or other proceeding shall be had or taken against
any Officer for any thing done by him in.or relating to the
imposition or levying of any tax or duty'heretofore imposed
R : : of levied

ndemnity,
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or levied with the sanction of the Governor-General of India in Council or of the

local Government ; and every tax or duty heretofore assessed or imposed by any
such Officer with such sanction as aforesaid, so far only as concerns such assess-
ment or tax or duty for the current _year, may be levied or collected-in the man-
ner heretofore sanctioned by the Governor-General of India 1 in Council or by
the local Government.

- CCXLV. No suit, action, or other proceeding shall be commenced or
Notice and limitation Prosecuted against any person for any thing done in pur-
of suits. suance of this Act without giving to such person a month’s
previous notige in writing of the intended action and of the cause thereof, nor
alter the expiration of three months from the accrual of the cause of action or
other proceeding.
Q .
CCXLVI Clause 1. It 'shall belawful for the Governor-General of India
Power to Governor-Ge. . 1 Council, fro"m time to time, to -prescribe and issue the
;151}:; 'in Council to jssue forms.of returns, declarations, -acknowledgments, certi-
: ficates, oaths, affirmations, contracts of composition, and
the forms of all other documents and proceedings requlred by this Act, and to
vary oralter the same from. time to time.
Clause 2. Such forms shall be published at least three times in the Govern-
ment Gazette of the several Presidency Towns and of all the places where any
‘Government Gazette shall be pubhshed

C’Zause 8. When they shall have been so published, and until they shall be
altered, varied, or annulled by any subsequent order of the Government, the
said forms shall be observed by all persons required by this Act to do the
matters referred to in such forms, and all notices given, and all returns or
declarations made, and all oaths or affirmations taken or made, and all proceed
ings had according to such forms respectively, shall, if otherwise valid, be deemedv
valid and - effectual.

CCXLVIIL It shall be lawful for the Governor-General of Indiain Council,

_ from time to time, to allow from the Duties collected under
Power to Governor-Ge- . . R

neral in Council to allow  this Act, any salaries or any remuneration, whether by way

salanize. of fixed fees or of percentage on sums realised or other-




importing the singular number shall include the plural ny

and words importing the plural number shall include the:
singular number; words importing the masculine gender

umber.
Gender.

shall include females.

9. Thoe Word ‘“India” shall mean the Territories which are or nny become
S vested m Her Majesty by the Statute 21 and 22 Vlc.
¢ India.”

c. 106, entitled an Act for the better Government of India.

3. The expression ‘“ Governor-General in Councll” shall include the Presi-

 Governor_Ceneral 1o 0ent of the Council of the Governor-Geueral of India in
Council.” Council.

4. The words “Local Government” shall mean the persons immediately
administering the Executive Government in each Presi-
“ Local Government.”

dency, Lieutenant-Governorship, or Province in India

- 5. The expression ‘ Lieutenant-Governorship” shall mean any part of India

« Lieutenant-Governor. 10T the time being under the Government or administration
ship."”

of any Lieutenant-Governor appointed under, or by virtue
of any Act of the Imperial Parliament relating to India

< Divi 6. 'The word * Division” shall mean any Division of,
“Division.”
] " or for the purposes of, Revenue.

7. The expression “Chief Revenue Authority” shall mean the person or
« Ch1ef Revenue Au.  Board exercising the chief authority for the time beingin

“matters of revenue alone in any Presidency, Lieutenant-
orship, or Province, though subject to the oxder of the local Government
£ ot include the local Government VVhen in any Presidency,
t- Governorshlp, or Province, there sha]l be(_‘ no person exercising such

-Govexmnem, ther expressmn shall mean the person. or

"Board




ity in ‘matters of revenue in any Division of such
Governorship, or Province.: -

«(ollector” shall include any Officer exercising, by authority
of Government, the duties of a Collector of Land Reve--

fictor." . : ]
wor nue, by whatever name his office may be designated.

9. The word “ Magistrate” shall include an Assistant Magistrate exercising,
or any person duly invested with, . the powers of a Ma-

“«s Magistrate.’ . . .
agistrate gistrate. It shall notinclude Justice of the Peace.

10. The word * Land” shall include and extend to all immoveable proper-
ty, and all hereditaments and tenements whatsoever; wlie-
ther corporeal or incorporeal, of the nature of immoveable
propcrty, except houses, and all estates or interests therein, whether freehold
or chattel, or held by lease, o™ owsoever otherwise, or whether partial or deri-
vative or otherwise, and whether in divided or undivided shares.

¢ Land.”

i1. The word “Touse” shall include and extend to all messuages and
buildings used for the purpose of habitation; and all
warehouses, counting houses, factories, and shops, and to
all out-houses, offices, godowns, and buildings attached to, or used with, or for

“ House.”

..... ay1nh T assu 11

the purposes of, such messuages, buildings, warehouses, factories, or shops.

12. The word “ Rack-rent” shall mean the full rent
: Rack-rent.” or value at which lands or houses are worth to be let for
' tﬁ‘e/year.
13. The word “Owner,” as applied to land or houses, shall include any
person beneficially entitled -in possession to an absolute
estate, or to any lesser estate, whether frechold or chattel,
ial or derivative, or otherwise, ‘at law or in equity ; or any person entitled
h.estate in. trust for another person.

id:.‘;‘.Holder,”'as applied to land or houses, shall include any
-person in possession or in the receipt of the rents and
proﬁts of hnd or houses under any clalm to be entltled to

"jﬁclucle i-any --Cérpo~

16. The




16. The WOld “ Representative” shall - ‘extend to a

representative of a person deceased, and - shalt

the case of a deceased person subject to the Law o1 a
the heirs or devisees of such a person In regard 1o real estate, and the exee ntor
or administrators of such person in regard to personal estate ; and in the case of a
deceased Mahomedan or Hindoo, the heirs and persons legally entitled to succeed

" to the property of such person. It shall also include the successors of a Cor-
poration.

¢t Representative.”

17. The word “Company” shall extend to any Society, Association, Frater-
nity, or Partnership of any kind whatever, of or carried on

“ Company.” .
ey by more than six persons.

18. The word “Trade” shall include any manufac-

13 ) . . .
Trade. ture, and any business, adigenture, or concern in the na-

ture of a trade.

19. The word “Profession” shall extend to any em-

13 3 ” .
Profession. ployment, vocation, or calling, other than a trade.
20. The word ‘“ Profits” shall include gains of every
 Profits.” kind
1nd.
. _ 21. The word “Lunatic” shall include every person
¢ Lunatic.”

of unsound mind, and every person being an idiot.

22. The word “Oath” shall include an affirmation in the case of any per-

«0 P on entitled by law to make any affirmation in lieu of
¢ Oath.” .
any oath or affidavit,

CCXLIX. This Actshall commence and take effect from and after the 31st
Commencement ~ ang 48y Of July 1860, and together with the Duties therein

continuance of Act. contained, shall continue in force until the 1st day of August
1865, and no longer. : \

Provided that this Act and the said Duties shall not then cease with respect
-to.any assessment which ought to have been made before the said last-mentioned
day, but which shall not then have been made and. completed ; nor with respect
to.any of the said Duties which shall have been assessed and shall then remain
npaid 5 nor with vespect to any penalty before then incurred ; nor with respect
y offence of which any person shall have been guilty before that day; nor
Spect to any deduction of the said Duties, or any portion thereof, authorized
W t0.be made out of any rent, interest, or other annual payment which
shall
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shall become due or payable before the said last- ment1oned day ; nor with respect
to any penalty for refusingto.allow, any such deductlon, although such refusal
may be after the said -last-mentioned day; nor shall the said Duties cease in
any case where the assessments.for the preceding year shall not have been
completed before the said 1st,day, of August 1865

el pI'OVlSlOIlS of t}ns Act shall continue in force
for makmg and completmor all such assessments as a,foresaad and for levying and
recovering the Duties so assessed or to be: assessed and all arrears of such Duties,
and also for re-assessing the same in defa,ult of payment in the manner herein
directed, and for making and allowmg such deduction’ as aforesaid, and for the
suing for, adjudging, and recovering any- pena,lty which shall have been or may
be incurred, and for the punishment" of any. -offence -of which any person shall
have been guilty before that day. .. | '




